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COIi:EiTS. 

VOLUME II.-23rd February to 23rd Marok, 1938. 

lVBDNESDAY, 23RD ~  

1938-

Starred. Questions and 

PAGES. 

Answers • 1001-24 

Unstarred. Questions and 
Answers 1024 

Statements laid on the 
Table 1024-25 

'0, The Railway Budget-List of 
Demands .  •  • 102&-71 

Demand No. 6.E.-lVorking 
Expensea-Expenses of 
Traffic Department • 102&-37 

Economy . 1025--37 

Demand No. I-Railway 
Board. . 1037--43 

Non-issuing of fort-
nightly, monthly and 
45-days Return Tic-
kets on the Assam 
Bengal Railway· • 1037-42 

Demand No. 6-E.-Work-
ing Expenses-Expenses 
of Traffic Department. 1043--60 

Catering Arrangements 
under the control of 

. Agents • 1043--60 

Demand No. 3-Miscellane-
ous Expenditure. . 1060-71 

Conditions of Labour 
and the system of 
supplying Coolies . 1060-71 

TJroBsDAY, 24TH FEBRUARY, 

1938-

Starred. Questions and 
Answers 1073-1101 

Unstarred. Questions and 
Answers . 110l......()4, 

Motion for Adjournment re 
Molestation of an Indian 
Girl and Firing on Rescuers 
by European Soldiers in 
Muttra District-Postponed 
to next day 1104 
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TBuBsDAY, 24TH F'BBBUARY. 
1938-contd. 

The Railway Budget-List of 

PAGES. 

~  .1104---5& 

Demand No. I-Railway 
Board. . 1104--19 

Failure to completely 
India.nise the Railway 
Services and the 
Railway Board • 1104--19 

Demand No. 12-0pen Line 
Works. . 1120--43 

Manufacture of Locomo-
tives in India . 1120--43 

Demand No. 6-F.-Work-
ing Expenses--Expenses 
of General Departments 1143-52 

Stores Department • 1143-52 

Demand No. ~

ing Expenses-Mainte-
nance and Supply of 
Locomotive Power . 1152--63-

Disregard of cert.ai.n Re-
commendations of the 
Pope Committee 115!?r-53 

Demand No. I-Railway 
Board 1153 

Demand No.2-Audit 1153 

Demand :No. 3-Miscellane-
008 Expenditure • 1153 

Demand No.5-Payments 
to Indian States and 
Companies 

Demand No. 6-A.-Work-
ing F..xpensetl-Main-
tenance of Structural 
Works 

Demand No. 6-B.-Work-
ing Expenses-Main-
tenance and Supply of 
Locomotive Power -

1153 

11M 

1154 



T!roBsDAY, 24TH FUBUABY, 

~  

The RailWay Budget-List of 
Demands-concld. 

Demand No.6-C.-Work-
ing Expenses-Mainte-
nance of Carriage and 
Wagon Stock 

Demand No. 6-D.-Work-
ing Expenses-Mainte-
nance of Ferry Steamers 
and Harbours' 

Demand No. 6-E.-Work-
ing Expell8e8-E:Epimge8 
of Traffic Department . 

Demand No. ~

ing Expenses-ExpeDBe8 
of ('..eneTal Departments 

Demand No. 6-G.-Work-
ing Expenses-Miscel-
hneous Expenses . 

Demand No. a-B.-Work-
ing Expenses-Electric 
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1154 

11M 

11M 

1155 

1155 

Service Depa.rtment 1155 

Demand No. 7-WorkingEx-
penses-A ppropriation 
to Depreciation Fund. 1155 

Demanrl No.8-Interest 
Charges 1155 

Demand No. 11-New 
Construction 1155 

Demand No. 12-Open 
Line Works. 1156 

FRIDAY. 25TH FEBRUARY, 

1938-
Members Sworn 1157 

Starred Questions and 
Answers. 1157-82 

Unstarred Question and 
Answer . 1182 

Statements laid on the 
Table 1182-85 

Election of a Member to the 
Council of the Indian Ins-
titute of Science, Banga-
lore 1185--97 

Election of Members to 
the Court of the Delhi 
University 1197 
Election' of the Standing 
Committee for Roads 1198 I 

11 

FBmAY, 25TH FuBUABY, 

1938--eon1cl. 

The Indian Tea Control 
Bill-Discusaion on the 
Consideration of clauses 
not concluded 1198-

1220,1121-31. 

Motion for Adjournmf'"lt re 
Molestation of an Indian 
Girl and firing on Res-
cuers by European Sol-
diers in Muttra District-
Disallowed 1120-1221 

SAT1TimAY, 26TH F'J:BBUABY, 
1938-

Presentation of the Budget 
for 1938-39 '. 1233-47 

The Indian .Finance Bill-
Introduced 1247 

TuESDAY, 1ST lliBcH, 1938-

Member Sworn • 1249 

Starred Questions and 
Answers. 1249-74, 

Unstarred Questions 
Answers . 

and 
. 1274:-76 

Motion for Adjournment re 
Expulsion of the son of 
Haji Akbar Ali Khan, 
M.L.A., from North 
Waziristan Agency-Dis-
allowed . . 1276-77 

Election of Members to. 
the Public Accounts 
Committee 1277 

Election of the Standing 
Committee for the Labour 
Department . 1277 

The Sind Salt Law Amcnd-
ment Bill-Introduced 1277 

The Indian Tea Control 
Bill-Passed as amended 1278-1326 

The Stamp Duties Uni-
fication Bill-Motion to 
consider not moved . 1326 

WEDNlCSADY, 2ND M4B0B:, • 
1938-

Members Swom 1327 

Starred Questions and 
Answers. • 1327-66 



WEBlISDAY, 2lII'D tI.A.BcB" 
~  

UDitarred Questions and 

PAGBS. 

Answers. • 1366-70 

Election of Members to 
'the Standing Committee 
on Pilgrimage to the 
Hedjaz. . 1370 

Election of the Standing 
Committees for the De-
partment of Education, 
Health and Lands and 
the Commerce Depart-
ment 

The General Budget--General 

1370 

DiscU88ion 1371-82 

TBUBSDAY, 
1938-

3RD MARCH, 

Starred QuestioDd 
Answers 

Unstarred Questions 
Answers .. 

and 
1383-1403 

and 
1403-04 

Election of Members to the 
Court of the Delhi Uni-
versity . 

Message from the Council 
of State . 

14041 
14051 

Election of }Iembers to the 
Standing Committee on 
Emigration . 1405-07 

The Hindu Women's Rights 
to Property (Amendment) 
Bill-Introduced . 1407---08 

Demands for Supplemen. 
tary Grants in respect of 
Railways 1408----41 

The Workmen's Compensa-
tion (Amendment) Rill-
Discussion on the consi-

I deration of clauses not con-
cluded 1441-58 i 

FRIDAY. 4TH MARCH, 
\ 1938-

Member Sworn . 

Starred Questions and 
Answers . 

Election of a Member to the 
Council of the Indian ~
titute of Science, Banga-
lore 

! 

1459 i 

1459--83 

1483 j 

I 
I 

ill 
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F'amAY, 4TH 
1938---rm11d. 

The Child Ma.rriage Rea-
traint (Amendment) Bill-
Appointment of certain 
Members to the Select 
Committee 1483 

The Workmen's Compenaa-
tion (Amendment) Bill-
Pasaed as amended. 1483-1504. 

The Sind Salt Law Amend-
ment BilI-Discussion on 
the motion to cODiider 
not concluded. 1504----06 

SATURDAY, 5TH MARcH, 1938-

Starred QueetioDi and 
Answers . . 1507-28 

Short Notice Questions and. 
Answers. 1528-32 

Statements laid on the Table 1532-38 

Election of Members to the 
Standing Committee for 
Roads .. 1539 

The General Budget-List 
of Demands. . 1539-82 

DemandNo.l---Customs . 1539--40 

Demand No. 2--Central 
Excise Duties . 1541-42 

Demand No.3-Taxes 
on Income including 
Corporation Tax . 1542----43 

Demand Nc. 4-Salt 

Demand No.5-Opium 

Demand No.6-Provincial 

1544----45 

1545--46 

Excise 1547----48 

Dt'mand No. 7-St.amps , 1548---49 

Demand No.8-Forest . 1550---51 

Demand No. G-Irrigation 
(including Working Ex-
penses) Navigation, 
Embankn:ent, and 
Drainage Works . 1551 

Demand Xo. 1000Indian 
Posts '>nd Telegraphs 
Department (includ-
ing Working Expenses). 1551-52 
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MA.BcB, 

The General Budget-List of 
Demands--conttl. 

Demand No. ll-Interest 
on Debt and other 
Obligations and Reduc. 
tion or Avoidance of 

PA.OM. 

Debt . 1552 

Demand No. 12--Execu· 
tive Council • 1552-61 

Demand No. I3-Council 
ofSte.te 1561 

Demand No. 14-Legisla. 
tive Assembly and 
Legislative Assembly 
Department . 1561-62 

Demand No. 15-Home 
Department . 1562-65 

Demand No. 16-Legisla. 
tive Department . 1566 

Demand No. 17-Depart. 
ment of Education, 
Health and Lands 1566 

JJemand No. IS-Finance 
Department . 1566-70 
Demand No. 19-Com· 
merce Department . 1570--72 
Demand No. 20--Depart. 
ment of Labour 1572 

Demand No. 21-Depart. 
ment of Communications 1572--74 
Demand No. 22--Central 
Board of Revenue 1575 
Demand No. 23-India 
Office and High Com. 
missioner's Establish. 
ment Charges 1575 
Demand No. 24-Pay-
ments to Other Cov-
ernmp-nts, Departments, 
etc., on account of Ser-
vices rendered 1575 

Demand No. 25-Audit 1575-76 
Demand No. 26-Adminis-
tration of Justice 1576 

Demand No. 27-PoIicc 1576 
Demand No. 28-Ports 
and Pilote.ge 1576 

iv 

Demand No. 29-Light-
houses and Lightships . 1576-77 -
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SA.Tt/BDA.Y, 5TB: LBOB, 
1938-concld. 

The General Budget-List of 
~  

Demand No. 30--Survey 
of India 
Demand No. 31-Meteoro· 
logy 

Demand No. 32-Geolo· 
gical Survey 

Demand No. 33-Bot.mi· 
cal Survey . 
Demand No. 34-Zoologi. 
cal Survey . 

Demand No. 35-Arcbalo· 
logy 

Demand No. 36-Mines 
Demand No. 37-Other 
Scientific Departments . 
Demand No. 3S-Educa· 
tion 
Demand Nn. 39-Medical 
Services 

Demand No. 4O--Public 
Health 

Demand No. 41-Agricul. 
ture 

Demand No. 42-Imperial 
Council of Agricultural 
Research Department 
Demand No. 43-Scheme 
for the Improvement of 
Agricultural Market· 
ing in India 
Demand No. 44-Imperial 
Institute of Sugar 
Technology 
Demand No. 45-Civil 
Veterinary Services 

Demand No. 46-Industries 
Demand No. 47-Aviation 

Demand No. 48--Capital 
Outlay on Civil A via· 
tion charged to Reve· 
nue 
Demand No. 49-Broad· 
casting 

Demand No. 5O--Capital 
Outlay on ~  

Statement of Business 

1577 

1577 

1577 

1577 

1578 

1578 
1578 

1578 

1579 

1579 

1579 

1579 

1580 

1580 

1580 

1580--81 

1581 
1581 

1581 

1581 

1582 

1582 



lrlONDA.Y, 7'1'1[ Muca, 111138-

Starred Questions and Ans-

v 

wers 1583-1604, 

Unstarred Questions aDd 
Answers . . 16N-06 

'Death oUIr. George Joseph 1606-08 

The General Budget-List of 
Demands . 1608-21 

Demand No. 51-Indian 
Stores Department 1608 

Demand No. 52--Commer-
cial Intelligence and Sta-
tistics 

Demand No. 53-Census . 

Demand No. 54-Emigra-
tion-Internal 

Demand No. 55-Emigra-
tion-External 

Demand No. 56-Joint-
Stock Companies . 

Demand No. 57-Miscellan-
eous Departments . 

Demand No. ~  

Demand No. 59-Mint 

Demand No. 6O-Civil 

1608--09 

1609 

1609 

1609 

1609-10 

1610 

1610 

1610 

Works. . 1610-11 

Demand No. 61-Central 
Road Fund .  . 1611-12 

Demand No. 62-Superan-
nuation Allowances and 
Pensions 1612 

Demand No. 63-Station-
ery and Printing. 1612-13 

Demand No. 6i-Miscellan-
eous 1613 

Demand No. 65--Grants-
in-aid to Provincial 
Governments . 1613-16 

.Demand No. 66-Miscellan-
eous Adjustments be-
tween the Central and 
Provincial Governments 1617 

Demand No. 67-Expendi-
ture on retrenched Per-
sODDel charged. to Reve-
nue 1617 

Demand No. 68-Delhi 1617 

MONDA.Y, 7TH MA.JwB, 
1938--coft1d. 

The General Budget-List. of 
Demanda---conlG. 

-Demand No. 69-Ajmer-
Merwara 1617 

Demand No. 70-Panth 
Piploda 1618 

Demand No. 71-Andamana 
and Nioober IsIa.nds 1618 

Demand No. 73-Indian 
Posts and Telegraphs 1618 

Demand No. 73-A.-Indian 
Posts and Telegraphs-
Stores Suspense (not 
charged to Revenue) 1618 

Demand No. 73B-Indian 
Posts and Telegraphs-
Appropriation to Tele-
phone Development 
Fund (not charged to 
Revenue) 1619 

Demand No. 75-Capital 
Outlay on Schemes of 
Agricultural Improve-
ment and Research 1619 

Demand No. 76----Capital 
Outlay on Vizagapatam 
Harbour 1619 

Demand No. 77-Delhi 
Capital Outlay .. 1619-20 

Demand No. 78-Commut-
ed Value of Pensions 1620 

Demand No. 79-Jnterest-
free Advances 1620 

Demand No. SO-Loans and 
Advances bearing in-
terest 1620 

WEDNESDAY, 9TH MARcH, 
1938-
Member Sworn 1623 

Starred Questions and 
Answers 1623-39 

Unstarred Questions and 
Answers . 1640--43 

Bill Passed by the Council 
of State . 1640--43 

Message from the Council 
of State 1644 

Election of a Member to 
the Central Advisory 
Board of Health . 1644 



VI 

WmnO:SDAY, ~ MARCH, 

1938---ror&td. 

The Commeroial Docu-
ments Evidence Bill-
Appointment of certain 
Members to the Select 

PAGB8. 

Committee . 1644 

The Indian Oaths (Amend-
ment) Bill-Appoint-
ment of certain Members 
to the Select Committee 1645 

The Indian Finance Bill-
Motion to consider ne-
gatived . 1645-59 

The Hindu Women's 
Rights to Property 
(Amendment) BiU-Mo· 
tion to consider not I 
moved ]659 : 

The Sind Salt Law Amend-
ment Bill-Referred to 
Select Committee . 

TlnmsDAY, lOra: MARcH, 
1938-· 

Member Sworn 

~  

1665 

Starred Questions a.nd 
Answers 1665--82\ 

Statements laid on the 

Table. ] 682-841 
Election of Members to the 
Standing Committee on 
Emigration ~ I 
The Trade Disputes I 
(Amendment) BilI-Pre. 
sentation of the Report , 
of the Select Commit. I 
tee 1f\85 

The Child Marriage H.est-
mint (Amendment) Bill 
-Presentation of the 
Report of the Select 
Committe 

The Indian Finance Bill 
(As recommended)-
Motion for leave to in-
troduce-negatived 

Statement of Business 

1685 

1685-86 

16Ri 

! 
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TmrRSDAY, 17'l'H .MA.8cB:, 
1938-

Membel'!' Swom • 1689 

Starred Questions and Ans-
wers 1689-1718 

Unsta.rred 
Answers 

Questions and 
. 1719-20 

Statements laid on the Table 1720-21 

The Trade Disputes (Amend-
ment) Bill-DisoU88ion on 
the consideration of 
clauses not concluded . ~  

FRIDAY, 18TH MARCH, 

1938-

Starred Questions and Ans-
wers . 1767-95 

Short Notice Questions and 
Answers . 1796-9'1 

Unsta.rred Questions 
Answers 

and 
1797--1805 

Election of a Member to the 
CP-ntral Advisory Board 
of Health 1805 

The Motor Vehicles BiIl--
, Introduced 1805 

The Trade Disputes (Amend-
ment) Rill-Pa.ssed as 
amended . 1805--46 

The Hindu Women's Rights 
to Property (Amendment) 
BilI-Paased a.s amended. 1845--49 

Statement of BUlliness 1849 

MONDAY, 21ST MARCH, 

1938-

Member Sworn 1861 

Starred QuestiolL'! and Ans-
wers . 1851-91 

Unsta.rred Questions and 
Answers . 1891-95 

Election of the Standing 
Finance Committee for 
Railways 1895-96 • 

Election of the Central Ad-
visory Council for Rail-
wltys . 1896-97 



Vll 

MoNDAY, 21ST 

~  

The Import of Drugs Bill-· 
Appointment of Mr. N. C. 
Chunder to the Select 
Committee 

The India.n Coffee Cess 
(Amendment) Bill-Intro-

PAGBS. 

1897 

duced. .  .  . 1897 I 
The Motor Vehicles Bill- I 
Discl1Sllion on the motion 
to refer to Select Com-
mittee not concluded 1898-1937 

The Sind Sa.It La.w (Amend-
ment) Bill-Presenta.tion 
of the Report of the Select 
Committee 

TuBSDAY, 22l11'D 

1938--

Sta.rred Questions a.nd Ana-

1937 I 

~ • ~  

Unsta.rred Questions a.nd 
Answers . 1967--69 

, Sta.tements 
Table 

weI on the 

Motion for Adjournment r6 
Atta.ck on a. Ta.xi Driver 
by British Soldi618 in 
Dehra. Dun-Postponed to 

~  

next da.y • 1976-78 
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TuBSDAY, 22l11'D MAROH, 
1938 ---«1IlId. 

The Control of Coasta.l 
Tra.ffic of India.n Bill-
Presentation of the Report 
of the Select Committee 19'78 

The Motor Vehicles Bill-
Discussion on the motion 
to refer to Select Committee 
not concluded 1978-2018 

WEDNESDAY, 23&D MARCH, 

1938-

Members Sworn . 2017 

Sta.rred Questions a.nd Ans-
wers . 2017-51 

Short Notice Question a.nd 
Answer . . 2051-62 

Unsta.rred Questions a.nd 
Answers • 205J-58 

Motion for Adjournment re 
Atta.ok on a. Ta.xi Driver 
by British Soldiers in 
Debra. Dun-DisaJIowed 
by the Governor Gene-
ral !067 

The Motor Vehicles Bill-
Discussion on the Motion 
to refer to Select Com-
mittee not concluded • 205'7-8J 



LEGISLATIVE ASSEMBLY. 
Wednesday, 2nd March, 1988. 

The Assembl:r met in the Assembly Chamber of the Council House at 
Eleven of ' the Clock, ,Mr. ,Pioesident (TbeHonourable Sir, Abdui' Rahim) 
in the Chair. 

MEMBERS SWORN. 

Mr. Kodikal Sanjiva Row, C.I,E.; 'M.L,A. '(Goveirmnent of Iildia: 
Nominated' Official); 

Mr. Ghulam M;uhammad, M.L.A. (Government. of India: Nomi-
nated' Official). 

HTAHRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

CONTRACT WITH THE PENINSULAR AND STEAM NAVIGATION COMPANY AND 
REDUCTION IN CONTRIBUTION. 

557. ·1Ir. T. S. AvinubUingam Ohettiar: Will the Honourable 
Membe!' fur Communications state: 

(a) when the contract with Peninsular and Oriental Steam Naviga-
tion Company expires; 

(b) when a fresh contract is to be made, whetht'.r Government 
propose to take steps to see that it is made 1mbject to a condi-
tion that the Company will employ the cadets trained in the 
D"Derin; . 

(c) what is the contribution paid by the Government of India at 
present; and 

(d) whether they propose to consider the advisability 01 reducing 
the contribution in view of the coming into existence of the 
air mail? 

The Honourable Sir Thomas Stewart: (a) and lb). I would refer the 
Honourahle Member to the reply I gave to Mr. Manu Subedar's starred 
question No. 123, on the Brd February, but I may mention that the 
P. & O. Company have Rlready undertaken to employ a certain number 
of rx-Dufferin cadets. , 

(c) The amount payable in 1937 is expected to be about £38,000. 
(d) India's contribution will continue to' be calculated a('cording t..o the 

an'angements described in the statement laid on the table of the House 
in reply to, Mr. Sarfaraz Hussain Khan's UDstarred question No. 151 on 
the 28th January, 1929. It will be seen that the arrangements contem-
plate that ,the volume of India's mails carried by the steamers of the 
Company shall be taken into account in assessing India's contribution. 

( 1327 , .... 



132R LHGlSLA'l'IVE ASSEMBLY. 

lIIr. T. S. AvinaabiUnlam Ohetti&r: May I· know what waR the answer 
referred to ill clause (d)? 

The Honourable Sir Thomas Stewart: I made a reference to a certain 
unstarred question. 

lit. T. S. Avinashllingam OheUiar: In view of the fact that that was 
in 1929, will he read out that. answer again? 

The Honourable Sir Thomas Stewart: The arrangement described in 
the reply I quoted still persists. 

1Ir. T. S. Avin.sbWngaJD Ohettiar: May I know what that arrange-
ment is? In .view of the fact t.hat that answer was given in 1929, will 
he kindly read out that reply? 

The Hol101l1"&ble Sir Thomas Stewart: Sir, the statement in question 
('overs about six pages and it is absolutely impossible to give t.hat reply. 

lIIr. D. E. LIhirt Ohaudh1ll'f: Cannot the Honourable Member give a 
gist of it? 

:Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member can lav that statement on the table of the House unless it is 
available in the Library. 

The Honourable Sir Thomas Stewart: I shall be quite happy to lay it 
on the table, Sir. 

Kr. Manu Subed&r: Did Government have to persuade the P. & O. 
Company to take a certain number of cadets or did they do so on their 
own initiative? 

The Honourable Sir Thomas Stewart: So far as T remember, it was 
on the initiative of the P. & O. Company. 

Mr. Manu Subedar: Do Government consider the number taken by 
them as adequate? • 

The Honourable Sir Thomas Stewart: That, Sir, is nQt a quest.ion that 
arises out of thi8 answer. 

Mr. Manu Subedar: What is the number that the." hAye agreed to? 

The Honourable Sir Thomas Stewart: Four, Sir. 

Mr. T. S. Avinasb1llngam Chettlar: May I know whether the." have 
3greE'd to take four cadets every year or once for all? 

The Honourable Sir Thomas Stewart: They have undertaken t-o employ 
one n-Dnfferin clidet on each of their ships stationed in India. 

lIIr. T. S. AvinashJ.lingam Ohettiar: In view of the fact, if I remember 
correctl:;, that they have promised to take only four cadets for all time, 
will the Government of India impress upon the P. & O. Company to take 
a certain number every year? 



STARRED QUEIS'rlOX:" AND ANSWERS. 

The Bonoura.ble Sir Thomas Stewan: That, I understand •. ~  not the 
lD.sture of tbe undertaking. 

JIr. Manu Subedar: Have they fwtually employed Ulem. or have they 
:merely undertaken t.o employ them? . 

The Honoura.ble Sir Thomas Stewart: I shall require notice of tha.t 
<Cju(>sfion. 

JIr. lIuhammacl Azhar Ali: Does the Honourable }Iember know how 
.man." ships they have in all:l 

The Bonolllable Sir Thomas Stewart: They have ~ ships .:which are 
based on Indian ports. 

JIr. T. S. AvinashUingam Ohettiar: Then how is my statement in-
eOl'ree't that ~ have undertaken to employ only four cadet-s? 

The Honourable Sir "fhomae stewart: It is incorrect. 

JIr. T. S. AvinasbjJjng&Dl Ohet.tiar: Sir, I submit that the rep},. of 
Government is that the P. & O. Company have promised to employ one 
cadet for each ship and that theJ have four ships in Indian waters. An:l 
I asked whether t.he". have agreed to take four cadets for all time and 
whether Government' will consider the advisability of asking the company 
to employ more men. He said that was not correct. 

The Honourable Sir Thomas Stewart: If the Honourable Member's 
~  is that the undertaking hns been that there will be only four 

cadets for all time. that I ~  i" n wrong statement of the undertaking 
that hns been given. 

Mr. T. S. Avinasbmngam Ohettiar: Will Government consider the 
~  of impreBBing upon the P. & O. Company the need for em-

ploying more e'adets every' yeal'? 

The Honourable Sir Thomas Stewart: I must refer the Honourable 
Membel' to the representative of the Commerce Department in thi>l RqllBe . 

• r. President (The Honourable Sir Abdul' Rahim): I think the Hon-
ourahle Member had bett.er look at the arrangement that was arrived at. 

JIr. T. S. Avinashillngam Ohettiar: In view of the fact that the ('on-
tribution paid to the P. & O. Comp,my is by the Honourable Member, 
wilJ he take up this question? 

The Honourable Sir Thomas Stewart: There is no payment made by 
the Government of India to the P. & O. Company. 

Lieut.-Oolonel Sir Henry Gidney: In view of the fact thnt the P. & O. 
Company in particulnr have been very dilatory in accepting qualified 
'CadetR from the Dufferin and in yipw of the fact that the\' receive ~  

a heavy subsidy from Government, will the Honourable Member for Com-
~ please inform this House whether he is prepared to redue'e 

t.hat contribution unless the P . .\-O. decide to take more cadets 8.S offi('er .. 
on their steamers ~ 

A 2 
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-rile JIonOM'IIble Sir Tbomu Stewart: I say for about the tenth time-
in this House that the Government of In<}ia pay no contribution to the-
P. & O. Company. 

Prof .... G. Ranga: Is it not a fact that this contribution of 
Rs. 4,34,000 odd is being paid by the Government of India for getting 
their maUscarried by the P. & O. only through His Majesty's Govern-
ment and not directly? 

The Honourable Sir Thomas Stewart: The payment is to His Majesty's' 
Government in return for services rendered. 

Lieut.-Oolonel Sir Henry Gidney: Is not thu& R eontribution in kind? 

Prof .... G. BlDga: Will the Government of India cOhllider'the'lldvis-
ability of making a representation to His Majesty's Government that they 
should, iI;t return for this payment being made for the carriage of mails, 
iinpress upon the P. & O. the necessity of takiug more cadets on their' 
steamers? 

The Honourable Sir Thomas SWwart: No. Sir; the Government of 
India have no ~ sfu"ai ill the matter at all. 

PIOf. ... G. Ranga: Is it impossible for the Government of India f;() 
make snch representation to His lfajesty's Government? 

The lIonourable Sir Thomas Stewart: It is perfectly possible for. the-
Government of India to make ally sort of representation to His Majesty's 
Government. 

Prof .... G. Ranga: Thell whv is it that the Government of India-
decline to ~  that representntion 'to His ~  Goyernment in regard' 
to this? 

Mr. President (The Honourable Sir Abdur Rahim): Order, order .. 
The supplementaries have gone far enough. 

Prof. If. G. Ranga: Sir, I haw been allowed to Hsk the question and 
I should get an answer, 

lIr. President (The HonOl\l'flhle Sir Abdur Rahim) : Order, order. 
Next quest-i(ill. . 

~ ••. Ananthasayanam Ayyangar: Sir, on a point of order, the' 
question has been allowed to be put and when the Honourable Member is. 
about to answer, why is the next question called and he is stopped from 
answering? 

Mr. President (The Honourable Sir Abdur Ra.him): Because I thought 
that the question was not an Hppropriate one. 

TERRITORIES OEDED TO MEWAR AND JODHPUR STATES. 

558. -Mr. T. S. AvlDJUlbllingam Ohettiar: wm the Foreign Secretary 
state: 

(a) how long the territories just conceded to Mewar and .T odhpur 
States have been under British Indian administration; 

(b) when the territories were taken under British Indian administra-
tion and whether they were taken subject to any conditions; 
and 
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(c) whether the people of the districts concerned ~ consulted in 
the matter? 

Sir Aubrey Metcalfe: With your permission, Sir, I propose to answer 
·questions Nos. 558 and 559 together. These questions should have been 
.addressed to{) the Honourable the Leader of the House. 

TERRITORIES OEDED TO MEWAB AND JODHPUB STATES. 

+559. 
estate: 

Secretary 

(a) what were the immediate considerations that .ma.de the Govem-
ment transfer territory to the Indian States of Mewar and 
.Jodhpur; and 

(b) whether any more transfer of territories to these many other 
Indian States are under contemplation? 

"PERSONS DETAINED UNDER REGULATION III OF 1818. 

1560. *Sardar Set Singh: With reference to his allswer to{) starred 
·q,uestion No. 35 B given on the 31st January, 1938, will the Foreign Secre-
tary be pleased to state the names of the persons who have been under 
,detention under Regulation III of 1818 for a period of over three years? 

Sir Aubrey Me&Calfe: The names of the persons detained under Regula-
tion III of ] 818 for a period of over thr-:!e years :!re given in the state-
ment which I lay on the table . 

. 8w.u.ment showing the names oj the persons who have been und6r detenticm under RegtIIation 
III oj 1818 lor a period 01 over three years. . 

:S. No. Yame. S. No. Xame. 

1. S. Abdur Rahman Khan (in the 
Madras Pre;!idency). 

2. S. Ghausuddin Khan, 
3. S. Abdul Hakim Khan. 
4. S. Amin Jan. 
5. Khan Dabs. 
6. Mohd. Ibrahim. 
7. Mohd. Hassan. 
S. Ali Ahmad. 
9. Mohd. Ismail. 
10. Taj Mohd. 
11. S. Abdullah Khan. 
12. S. Abdul Hamid Khan. 
13. S. Abdul Qayum Khan. 
14. Khwaja AbduJ Karim. 
'16. Mohd. Nasir. 
16. Abdul' Rahman Jan. 
17. Ata Mohd. 
IS. S. Abdul Aziz Khan. 
19. S. Mohd. Azam Khan. 
20. S. Mohd. Akram Khan. 
21. S. Mohd. Afzal Khan. 
, 22. S. Sultan Ahmad Khan. 
23. S. Sher Ahmad Khan. 
24. S. Mohd. Sarwar Khan. 

25. S. NUl' Ahmad Khan. 
26. S. AbdUl' Rashid Khan. 
27. S. Mohd.1IaBsan Khan. 
2S. S. Abdul' Rahman Khan (in t·he Unit· 
ed Provinces). . 

29. S. Mood. Umar Khan. 
30. S. Gul Mohd. Khan. 
31. S. Abdul Ali Khan. 
32. S. AbdUl' Rahim Khan. 
33. S. Mohd. ~  Khan. 
34. S. Mohd. Moh.in Khan. 
35. Ghulam Nabi. 
36. Mohd. Din. 
37. Mohd. Siddiq. 
38. Abdul Hakim. 
39. Abdul Majid. 
40. Mohd. Jan. 
41. Bhawani Sahai. 
42. V. R. Vaishampaye.n. 
43. Rippudaman ~  Sardar Guru 
Charan Singh ez-Maharaja of 
Nabha). 

44. Hassein·Yavar Khanji, p,z·Taluk· 
dar of Sardargadh. 

tFor answer to this queatio11, 8ee answer to qaeation No. 5S8. 
:!:Answer t.o this question laid 011 the table. t.he questioner being absent. 
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TRADING DISABILITIE" OF ~  11\ THE ~  STATES OJ' AMERICA. 

56l. *Sardar Jlang&l Singh: Will the Foreign Secretary please state: 

(8) whether Government are aware of the trading disabilities of 
Indians in the UL.ited States of America; 

(b) what steps Government propose to take to remove these dis-
abilities; and 

(c) whether Government propose to negotiate a  . trade treaty witn 
the United States of America? 

Sir Au"'e, Jletcalfe: (a) Yes. 

(b) and (c). The whole matter is at present receiving the attention of 
the Government of India in consultation with His Majesty's Government 
in the United Kingdom. 

Kr. Jlanu Subedar: III the tl"ade tJ'eaty which is going to be negotiated 
between thf> United Kingrlom and thf' United Statel, is India going to he-
a party? 

Sir Aubny Jletcalfe: That does not arise. I submit: and in anv cflse· 
I must haye notice. . . 

Mr. Jlanu SUbedar: With due ~  Sir. it does arise 88 it relates 
to the trading position between the two countries. 

Mr. President (The Honourable Sir Abdur Rahim): I think it doe!; 
arise. But I think the Honourable Member says he wants notice. 

Mr. Kanu Subedar: What is the reply to my question which does 
arise? 

Sir Aubrey JletcaUe: I said before that. I should require notice. 

Mr. T. S. AyinaabjJjngam Ohettiar: May I know what are the tl'ading 
disabilities that Indians suffer in the United Stfltes? 

Sir Aubrey Metcalfe: I. ('an detail them to the House but it would' 
take a considera?le time because they are extremely complicated and the-
laws on the subJect cover two large books. 

JIr. President (The Honourable Sir Abdur Rahim): Will the Honour-
able Member lay a statement on the table? 

Sir Aubrey Jletcalfe: I eRn do that if the HOllourable )Iember wishes. 

Mr. T. S. AvinasbiUD.gam Ohettiar: May I know whether they are' 
negotiating directly with the United StateP.o or through HiB Mlljegty's 
Government? 

Sir Aubrey Jletcalfe: We are bound to do it through His :\Iajesty's 
Govarnment in the present circumstances. 

JIr. K. Santhanam: May I know if the negotiations with the United 
States will await the conclusion of a trade treaty between Great Britain 
and the United States, as in the case of Ceylon '/ 

Sir Aubrey Metcalfe: There again I must have  notice. 
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Mr. T. S· AvinMhjJjngam Ohettiar: Will it be taken up immediately 
or after finishing the trade treaty with Britain? 

Sir Aubrey lIetcalfa: I cannot undertake to prophesy. 

Mr. T. S. Avinasb1Ungam Ohattiar: May J know whether this question 
of a trade ~  with the United States will be taken up after finishing 
the negotiations with regard to the Ottawa Trade agreement or even while 
that is in progress? 

Sir Aubrey KetcaHa: The Honourable MemiJer asks me to say what 
is going to() happen in the future and I am not in a position to do so. 

PROMOTiON 011' UNQUALIFIED MEN AS ACCOUNTANTS IN THE RAILWAY CLEARING 

l\CCOUNTS Oll'FICE. 

562. *Mr. B ••• Joshi: (u) Will the Honourable the Railway Member 
~  8tatt' if it is u fact that some years ago SOHle employees in the Office 
of the Director, Railway Clearing Accounts, Delbi, were appointed or 
promot.ed as Accountants without being required i;o pass any prescribed 
f'xllmination for Accountants? 

(b) Is it, also a fact that such men were confirmed subsequently in 
~ job with the stipulation that they will not be promoted to the posts 

of senior Accountants or Officers unless they pass the Accountants' 
examination prescribed for Railway Accounts Department? 

(c) 18 it a fnet that, despite the aforesaid stipulation, some of these 
men were made eligible fo!' further promotion without being required to 
pass the prescribed Accountants' examination? 

(d) If the reply to parts (a), (b) and (c) he in the affirmative, will 
Hovernment be pleased to state the reasons for deviation from the general 
nIle llrescribed? 

The Honourable Sir Thomas Stewart: (a) and (b) Yes, but all these 
promotions Hnd confinnations were made strictly in accordance with para-
graph ~ of the Railway Board's Memorandum No. 5565-F. of 31st Jul.y, 
Hm. a ~  of which is in the Library of the House. 

(c) and (d). The Finane·jul COlIlllllssioner, Railways, felt that it would 
be anomalous to regulate promotions to gazetted ranks by a . system of 
departmental examination and, therefore, .directed that promotIOns above 
the rank of Senior Accountants, i.e., to ,gazetted ranks, should be made 
by striet, selection, solely wit.h reference to the suitability of the person for 
discharging the duties required of a gazetted officer. 

Mr: LalchaD.d BavaIral: May I know whether this exemption frolH 
pRssing'this accountant's exuminntion wa:,; given and if so on what grounds? 
On account of advanced age? 

The RonoUlabile Sir Thomas Stewart: If the Honourable Member will 
refer to the answer I have aIread.', given he will get an answer to his 
present query. 

Mr. Lalchand Bavalral: I am particularly askin,; with reference to 
part (b): the Honourable Member might enlighten me on that. 
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,-"he HOnourable Sir Thomas SteWVS: My aDswel' was: 

"(a) and (b). Yes, but all these promotions and confirmations were 
mude strictly in accordance with paragrapb9 of thfl Hailwny 
Board's Memorandum No. 5565-F. of 31st July, 1929, a copy 
of which is in i;he Library of the House." 

PRoMOTION OF UNQUALIFIED MEN AS ACCOUNTANTS IN THE RAILWAY.CLEARING 

ACCOUNTS OFFICE. 

563 .• JIr. 11 ••• Joshi: (a) Will the Honourable the Railway Member 
please state if it is a fact that of about 1,200 men in the Railway Clearing 
Accounts Office, there are only 15 posts of Accountants of which about 50 
per cent. are already held by persons who have not passed the prescribed 
Accountants' examination? 

(b) Is it also a fact that the number of Accountants' posts in the Rail-
way Cleari,ng Accounts Office IS comparatively much less than the other 
Railway Accounts Offices? 

(c) Is it a fact that on account of the smallness of the number of Ac-
countants' posts the prospects of those who have passed the Accountants' 
examination are worse as compared with other Railw.ay Accounts Offices? 

The Honourable Sir Thomaa stewart: (a) Yes. Seven out of the 1.') 
posts of accountants are held by those who were exempted from passing 
the ~  examination under paragraph 9 of the Railway Board's 
Memorandum No. 5565-F. of 31st July, 1929, a copy of which is in the 
Library of the House. 

(b) The supervisory staff required in an Accounts Office depends upon 
the requirements of that office and Government have no reason to believe 
that the number of Accountants in the Railway Clearing Accounts Office 
is insufficient for the work to be done. 

(c) Judged by the proportion of the number of Accountants to the.num-
ber of sub-heads and clerks, the position 'in the Railway Clearing Accounts 
Office is not materially different from thQt in other State Railway Accounts 
Offices. 

PRoMOTION OF UNQUALIFIED MEN AS ACCOUNTANTS IN THE RAILWAY CLEARING 
ACCOUNTS OFFICE. 

564 .• JIr. 11 ••• .Joshi: (a) Will the Honourable the Railway Member 
please state whether it is a fact that a proposal is on foot to exempt some 
existing Accountants in the .Railway Clearing Accounts Office who have 
not already passed the prescribed Accountants' examination, so as to make 
them eligible for promotion to boigher grades without being required to pass 
the Appendix 'D' examination? 

(b) Is it a fact that some of the Accountants mentioned in part (a) 
above tried to pass the Appendix 'D' examination. but failed? 

(c) Are Government aware that the practice of appointing unqualified 
persons as Accountants is prejudicial to the interests of the qualified 
persons? 
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(d) Will Government he pleased to state whether they propose to stop 
the practice of appointing unqualified persons as Accountants? 

The Honourable Sir Thomas Stewart: (a) No. 

t h) Does nut arise. 

(c) and (d). ;';0 unqualified person has been appointed as an Account-
ant who was not eligible fClr aPl'Qintrnent in that rank in accordance with 
Financial Commissioner's .\Iemorandum No. 5565-F., dated 31st Juh-, 
1929, a ~  of ,,-hii'h is ill the Library of the HOllRe. . 

1Ir. 1[. SantbaDam: Ma.\" J know whether it is a fact that these posts 
will hereafter be recruited through selection and not through examination? 

The Honourable Sir Thomas Stewan: Thl:1,t is R question, I submit, 
which does not arise from the answer I have given. 

1Ir. 1[. Santhanam: It arises ont, of part (8): my queb-tion is if ther.:! 
is Ii prop.:Jsal to recruit them without passing any Bueh examination? 

The Honourable Sir Thomas Stewart: Sir, t.he question does not refer 
to recruitment but to promotion after recruitment has taken place. 

LATE RUNNING OF CERTAIN TRAINS ON THE EAST INDIAN RAILWAY. 

565. *1Ir. Badri Dutt Pande: Will the Honourable Member for Rail-
ways he pleased to state how many days in the week during the last three 
months the following important trains have been late? 

(a) Nos. 5 and 6 Up and Down Punjab Mails (Howrah to 
Lahore via Lucknow); 

(b) NOI;. 9 and 10 Doon Expresses; and 

(c) Nos. 17 and 18 Punjab Expresses. 

If so, what is the reason therefor? 

The Honourable Sir Thomas Stewart: (n) 5·6 Hnd four days. 

(b) 3' 3 and four days. 

(c) Six and ~  days. 

In regard to the last part of the Honourable Member's question, I would 
refer him to the reply J gave to part (b) of question No. 402 asked by Mr. 
Abdul Qaiyum (on behalf of Mr. Sri Prakasa) on tbe 21sfFebruary, 1938. 

\ Mr. Badri Butt Pande: What is the reason for these mails running 
~ 

The Honourable Sir Thomas Stewart: If the Honourable Member will 
refer to the answer I gave a few days ago he will get a full reply. 

Prof. lII'. G. Banga: Are any steps being taken to see t.hat these kains 
wiI1 run to time and not be delayed so much? . 

The Honourable Sir Thomas SHw&rt: I understand that that, is a 
matter which is ~  tht> Attention of t.he ailministl'lltion concerned. 



LEGISLATIVE .o\SSDlBL}:. [2ND }fARCH 1988. 

JIr. K. Santbanam: May I know what is thtd normal disciplinar,· 'Lction· 
taken against persons concerned for such delays:' . 

JIr. President (The Honourable Sir Abdur Rahim): That really does 
not arise. 

Kr .•. K. loshi: The.\· get promotion! 

STATION CLERKS ON THE NORTH WESTERN RAILWAY. 

566. *J(:r. O .•. Kuthurq& Kuda1iar: Will the Honourable Member· 
for Railways please state: 

(a) the number and cha!"8cter of grudes of Station Clerks on the 
North Western Railway; 

(b) the pay of each grade and the rules ~  promotion from. 
one grade to another; 

(e) whether there is an efficiency bar in each grade, and if so, at 
what stage; 

(d) the grounds on which the working of an efficiency bur ill a purely 
clencal cadre is justified and continued: and 

tel whether Government are prepared to consider the desirability of 
removing this bar so as to allow members of each grade to-
reach the maximum of their ~ grades on a time-scale· 
automatically? 

The Honourable. Sir Thomas !iewart: tal to (c). As regards parts (a), (c) 
and the first part of part (b), the available infonnation will be found in· 
the North Western Railway Gazette Extraordinary, dated Monday, August 
6th, 1934, a copy of which is in the Librar;v of the House. 

As regards the second part of part (b), promotion from one grade to· 
another is governed by vacancies in the higher grade and the suitability 
of the employee concerned. 

(d) and (e). The reason for placing an et'ficiency bar is to enable the· 
administration to review the record of service of an employee at the 
stage at which the bar is placed and to consider his qualifications for further 
promot.ion. This is a practice commonly adopted in most. Government 
sen-ices including superior services and Government are not prepared to· 
discontinue it. 

Mr. O. N. ][uthuranga Kudaliar: Are Government aware that. promo-
tion does not always depend upon merit or seniority but that considerotioll8' 
other than merit weigh with t.he authorities? 

The Honourable Sir Thomas Stewart: No. I am not 80 aware. 

JIr. E. Santhanam: May I kno\,-the proportion of people who arl'l 
being promoted on grounds of efficiency alone? 

The Honourable Sir "l'llomaa stewart: I must have notiCE: in regard to, 
matters of that sort. 
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PAY OF GRADE I CLERKS ON THE NOETH WESTERN RAILWAY. 

567. "JIr. O. N. ][uthuranga ][udaUar: (a) Will the Honourable the 
Railway Member please state how the pay scale of gra.1e I clerk on the 
North Western Railway compares with that of the lowest, grade clerks in 
offices of the Central Government situated in the Punjab? 

(b) What are the qualifications required for the grade I c!erk of the 
North Western Railwav and for the other clerks referred to In part (a) 
above? Is it It fact that there is not much difference, and if so, how is 
tbe wide disparity in the pay scales justified? 

The Hono11lable Sir Thomas Stewart: (a) and (b). I am afraid I am 
unable to replY to tbe Honourable Members question unless he specm.<!s 
the names of ihe offices of the Ce.ntral Government situated in the Punjah 
to which he refers. 

JIr. C .•. Kuthuranga ][udaliar: I refer generally to all officers of the· 
same grade? 

The Honourable Sir Thomas Stewart: That information does not permit 
me to reply to his question. 

HOURS OF DUTY OF CERTAIN CLERKS ON THE NORTH WESTERN RAILWAY. 

568. "Mr. C. N. Kuthurauga Kud&11&r: (a) Will the Honourable the· 
Railwa.v Member please state what are the. hours of work prescribed for' 
the grades I and II clerks of the North Western Railway and how they 
compare with the offiees of t.he Central Government situated in the-
Punjab? 

(b) Is it a fact that statioll clerks on the North Western Railway have 
often to wo!'k morE' than 60 hOllTs a week. and if so, why, and is any 
compensation given to them? 

(c) What. are the holidays, public and communal, allowed to the clerks; 
in the officps. of the Cent,ral Government in' the Punjab? 

(d) Are t.hese holidu.'·s allowed to the station clerks on the North 
West,ern Railway, and is it It fact that they do not get days off even for 
Id Ilnd Dewali? 

The Hono11l&ble Sir Thomas S'lo8wart: (a), (c) and (d). As regards the 
first part of part (8), I would refer the Honourable Member to the reply 
given to part (a) of stan-ed question No. 171, asked by Mr. Lalchand 
Navalrai in this House on the 8th February, 1938. 

As regards thf' ~  pnrt of part (a) and part (c) and the first part 
of part (dj of thE' question, I am afraid I am unable to reply unless the 
Honourable Member specifie!> the names of the offices of the Central Gov-
emment situflten in the Punjab to which he refers. 

\\"ith regard to the second part of pRrt (d), I.would refer the Honourable 
Member to the reply to part (b) laid on the table of the House on the 
31st August, 1936, in connection with starred question No. 1661, asked 
by Mr. Laichand Navalrai on the 16th April, 1986. 

(b) As. regards the first part. the Hours of Employment R.egulations 
apply also to station clerks on the North Western Railway and Govern-· 
ment have no reasons to believe that these Regulations are 'infringed. 
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As regards the second part, I would refer the Honourable Member to 
the reply given to part (e) of starred question No. 171, asked by Mr. 
Lalchand Navalrai in this House on the 8th February, 1988. 

Prof. B. G. Kanga: What is the answer to the second part of part (d) 
-of this question? 

The Honourable Sir ThomaS Stewan: I referred the Honourable 
Member to the reply to part (b) lain on the table of the House on the 
'B1st August, 1936, in connection with starred question No. 1661, asked 
by Mr. Lalchand Navalrai on the 161Jt April. 1936 . 

. AMALGAMATION OF CLERICAL GRADES ON THE NORTH WESTERN RAILWAY. 

569. *JIr. O. B. ][uthuranga ][uda1iar: Will the Honourable the Rail-
way Member please state whether Government are prepared to consider the 
desirability of amalgamating grades I and II on the North Western Rail-
way and allowing existing men in grade I to 1Ia88 into grade II 
.automatically? 

The Hemourable Sir Tbomas Stewart: I would refer the Honourable 
Member to the reply given to part (f) of unstarred question No. 288, asked 
by Mr. M. S. Aney in this House on the 9th March, 1936. 

JIr. Lalch&nd Bavalrai: In view of the statement made by the Hon-
·ourable Member the other. day on this point that there are vltcuncies 
going to be available in Grade II to which the clerks in Grade I will 
go, may I know from the Honourable 'Member whet.her that will apply 
to station clerks also? 

The Honourable Sir Th.omlB Stewart: 1£ vacancies oecur in Grade II, 
then I presume the promotions will be made from Grade 1. 

JIr. Lalch&nd Bavalr&i: I am asking because the Honourable l\Iember 
-stated the other day that there are vacancies available. 

The Houourable Sir Thomas Stewan: The statement I made was to 
the effect that there are sufficient vacancies in Grade II to provide for a 
reasonable flow of promotion from Grade I. 

JIr. Lalcband Bavalr&i: 'rhat will appl: to station derks also-that is 
'what I am asking. 

The HODDurable Sir Tb.omu Stewart: If the officers to whom the 
Honourable 'Member refers are Grade I and (hade II officers, then cer-
tainly it would apply. 

JIr. ~  Azhar .Ali: If representations are made by any of 
these grade cll1<iials and they are not sent to the Honourable Member 
but suppressed, what is the nElxt procedure for the officials to adopt? 
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The Bcmoarable Sir 'Ibomaa Stewart: That is an entirely hypothetical 
question. 

GRIEVANCES OF CERTAIN CLERKS ON THE NORTH WESTERN RAILWAY. 

570. *1Ir. O. 11. KuUluranga 'Mwd8li .. : (8) Will the Honourable the-
Railway Member please state whether there were memorials in past years, 
and if so, how often since 1927, regarding the lot of the grade I clerks on_ 
the North Western Railway? What was the decision of Government ~  

respect thereof? 

(b) Have Government received any memorial recently from any mem-
ber or members of the grade I or grade II station clerks, and if so, what 
action do they propose to take? 

(c) Is it a fact that officers of grade I are not. provided with residential 
quarte!'8 n,ear the stations and are Government aware that they are put to. 
the necessity of travelling long distances to reach their offices? If so, do 
Government propose to take necessary steps toredl'ess this grievance? 

The Honourable Sir Thomas Stewart: (a) and (b). As regards the first 
part of part (a) Government have received more than one memorial from 
grade I clerks of the North Western ,Railway. As rega.'l"ds the second 
part of part. (a) and second part of part (b), I would refer the Honourable· 
Member to my reply given today to his starred question No. 569. 

With regard to first part of part (b), the reply is in the affirmative. 

(c) Government have no information. This is a matter of detailed 
administration within the competence of the Agent, North Western Rail-
way, to whom I am sending a copy of the question for such action as he-
may consider necessary. 

111'. O. 11. Muthuranga lIud&liar: Is the North Westtllll RaHway an 
autonomous body that yOH should have no information about this? 

~ 

The Honourable Sir Thomas Stewart: I do not understand what the 
Honourable Member means. 

1Ir. M. Ananthasayanam Ayyanga.r: My Honourable friend wants to 
know if you have no control over the administration that you should btl 
unable to' get information about that. 

The Honourable Sir Thomas Stewart: Certainly we have a certain 
amount of control over the administration. 

1Ir' K. Ananthasayanam Ayyanga.r': Then what is the ~  in 
getting this information? 

The Honourable Sir Thomas Stewart: ~  difficulty. 

Mr. O. 11. Kuthuranga :Mudaliar: Is it not a fact that the higher paid 
officers get their quarters near the station while the lower paid men are' 
not given any dwelling quarters? 
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The Honourable Sir 'lb.omaa Stewart: I have 110 information as to the 
situation of the quarters of the higher paid officials. 

JIr. O. 5. KuthuraDg& Kudaliar: Will the Honourable ~  call 
for information and place it on the table, 

TIle lloDour&ble Sir'l'homaa Stewart: No. 

Prof. 5. G. B.auga: Why not? 

The Honourable Sir Thomas Stewart: It does not seem to hll'ye any 
t'elevance to the question asked. 

TRANSMI'rI'ING EQUIPMENT roR BROADCASTING. 

571. ·Kr. Manu Subedar: Will the Honourable Member for Communi· 
cations state: 

(a) what amount Government have spent on transmitting equip-
ment for Broadcasting since the Broadcasting service was 
taken over by them; -

(b) whether the orders for transmitting equipment were placed 
after calling for open tenders; 

(c) if not, how they were placed; 

(d) whether Government will state the values of orders for trans· 
mitting equipment placed with various firms; 

<e) whether Government are aware that efficient transmitting equip-
meD,t has been and can be built in India at a lower cost; 

-(f) whether Government have made any effort to obtain locally 
manufactured equipment for their requirements; 

~  whether Government will state their objections. if any, to locally 
manufactured equipment; and-

e 

.(h) whether Government propose to give local mlluufactmel's an 
opporturoty of competing for this business in future? 

·The Honourable Sir Thomas Stewart: (a) Rs. 16 lakhs approximately. 

(b) and (e). Yes, except that in one case limited tenders were Cldled 
l)y the High Commissioner in England . 

.(d) A statement giving the required information is laid on t.1I .. table. 

'(e) No. 

(f) Excepting in the case to which I hn ve already referred tenders for 
the transmitting equipment were invited by the Indian Stores Depart· 
ment, by advertisement in India in the usual manner. ~  Indiall. firm 
tendered. 

(g) and (hl. There is no objection to ~  manufactured e1lllipllIcnt 
if in the matter of (;Qst and reliability it meets the requirementI'. TheSfl 
requirements. however, lIIl'e, and will be. advertised by the Indian Stores 
Department in the usual manner and local manufacturers must tender 
:',md take their chance with the rest. 
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~ !lhowm, Valuu oj Order8 placed by the Gowmment oJ IfttUG for Tronamiitiny 
Equipment 8ince their taking over the Broadcaating 8ef'f1ice. 

1. Philips Electrical Company (India) Limited. . • • 
2. Indian Radio and Cable Communications Company, Limited 
3. Marconi Wireless and Telegraph Company . 
4. Standard Telephones and Cables, Limited . 
o. Bama Brothers, Karachi. .  . 
6. Gramophone Company, Limited, Dum Dum 
7. Eastern Electric Engineering Company 
8. G. E. C. (India), Limited 
9. Indian Cable Company • .  .  . 
10. Associated Manufacturers' Agencies, Bombay 
11. Balmer Lawrie and Company 
12. Shaw Wallace and Company 

Total 

Re. 
0,91,969 
5,09,477 . 
2,77,230 
24,568 
1,28,936 

375 
2,616 
6,389 
2,061"" 
736 

27,563 
2.344 

15,74,263 

Ill. Kanu Subecia.r: Does this Rs. 16 lakhs represent the total capital 
'Outlay on the radio, or is it onl;v for the transmitting equipment? 

'!'he Honourable Sir Thomas Stewart: For transmitting equipment. 

Ill. )[anu Subedar: What is the total capital outlay on the radio? 

'!'he Honourable Sir 'I'homas Stewart: I must have notice of that. 
'The Honourable Member asked me t·o supply information for transmit-
ting equipment only. 

Ill. )[anu Subed&r: With regard to the answer to parts (g) and (h) 
where the Honourable Member said that the Indian Stores Department 
will call for tenders in future in India, will Government consider the 
advisability of putting in a press note on the subject of such equipment, 
that if it is made in India Government would prefer it? 

fte Honourable Sir 'l'.b.omas Stew&rti: No. I see no reason to depart 
from the ordinaTy stores policy t·hat has been laid down by the Govern-
ment of India. 

Ill. Kanu SubedAr: Are Government aware that much of what is 
being imported, including' up to a screw-everyi.hing is being imported 
while it can be made in this country? 

Ill. Sri Pr&kas&: All the screws are loose 1 

'l'.b.e Honourable Sir 'l'homas Stew&rti: I am perfectly willing to t.ake 
the Honourable Member's (Mr. Manu Subedar's) word for it, hut the 
important. thing is whether it can be made economically. 

Prof. N. G. It&Dga: Is any experiment being made by the Indian 
Stores Department through the Industrial Research Bureau that the,\' 
have under themselves, to see whether these transmitting equipments 
can be manufact.ured in this country, and that economically? 

fte Honourable Sir 'l'.b.omas Stew&rti: I must refer my Honourable 
friend to the representative of the Commerce Department. in this HOllse. 

JIr. 1[. Santhanam: May I know the names of the firms whose tenders 
were actually accepted? 
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!he 1I01l011rable Sir Thomaa S&8W8I't: I have already said that I am 
laying on the table of the House l\ statement giving the names. 

Mr. :.&Du Subed&r: The Honourable Member mentioned limited ten-
ders in reply to part (b). Whitt are limited tenders? 

'l'be ·lIoIlourable Sir '!'homaa Stewan: As I understand it, it is that 
tenders are invited from a limited number of persons. 

Mr.· .uhamm&d. Alhar Ali: Are these notifications published in local 
papers, or in the Indian and English papers only? 

'!'he Honourable Sir 'l'hOmas Stewan: Is it the intention of the Hon-
ourable Member to ask whether we publish the tenders in vemaenlar 
papers? 

Kr. K1Ihuinnad ··AsharA1i: Exactly. 

Mr. M. Ananthasayanam Ayyangar: May I know if the High Com-
missioner for India tried to obtain these articles at the cheapest price 
in the world market? 

"!'he Honourable Sir 'l'bomu Stewart: The practice is to invite tenders 
through the Indian Stores Department in IndiR. The tender Rystem .is 
one which is designed to give the most favourable financiu'l results tOo 
the purchaser. 

Mr. M. AnanthUaY&naIIl AJJq&l: I ask the Honourable Member 
about the practice that is adopted by the High Commissioner in England 
in calling for open tenders. 

:IIr. President (The Honourable Sir Abdur Ruohim): That does not 
arise out of this. . 

J[r. M. Ananthasayanam AYJangar: That arises because the Honour-
able Member said that the High Commissioner called for limited tenders: 
in England. The Oovernment of India are purrhflsin1 through the High 
Commissioner in Engluond and through the Indian Stores Department in 
India. and I asked what practice is adopted-whether the tenders are 
invited only in England, or in some other countries where these articles 
tire manufactured. such as Germany, Francp, etc., so that we may have-
the cheapest articles in the open market in the world. 

Mr. President (The Honourahle Sir Abdur Rahim): YOll cannot argue-
that now. 

'!'he Honourable Sir Thomas Stewart: ::;ir. there it; no pl'Uctice so far 
as the High Commi8sioner i;; concerned. On one isolated occilsion, he 
did invite tenders on the limited system. In nil othe!' caseE' the rractice 
has been that t.enders were invited through the Inditl'll Stores Dflpart-
ment and the High ~  had nothing to do with it. 

Mr. Manu Subedar: ,Will t,he Honourable Member give the House-
full particulars of the tenders that were invited on that one occasion 
when limited tenders were called.· 
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The Honourable Sir Thomas Stewart: 1£ the Honourable .Member will 
~  mf' notice of the question, I shall consider whl,l-t reply can be given. 

IIr. lIanu Subedar: 1 nm askillg for the information. It may be 
supplied later to the House and L take it that. nociurthel' notice 'is re-
'Iuired. . 

Mr. President (The Hon01ll'a ble Sir Abdul' Rahim): If the Honourable 
Member is not in possession of the ~ ~  will ,be laid 
on the table in due course. 

Mr. K. Santhanam: May I know whether the,,{.e.ra4er was-:linmed to 
Brit,ish firms or whether American nnd other firms were allowed to" com-
pete? 

.J. 

The Honourable Sir Thomas Stewart: I must ask for notice of that. 
question. 

REFRESHMENT ROOMS AND RESTA.l'RANT CARS ON STATE RAILWAYS, 

572. *JIr. _anu Subedar: Will the Honourable Member for Railwavs 
be rleaseci t.o state: U 

(a) the alIlount of subsidy directly given towards the maintenance 
of first and second class refreshment rooms and restaurant 
ears on each of the State-owned &ilway syst.ems during the 
year 1937-88; 

(h) I,he number of restaurant cars and the capital ontlay thereon for 
PRch of the State-owned railways; 

(c) t.he cost of mnintenance and repairs in respect of restaurant cars 
., for each of t.he State-owned ~  per yesr;and 

(d) \Yhether (JoYel'llment are aware that, those, who do not like 
Bnglish food, both in substance and ill the style of cooking, 
arp put to II ~  great inconvenience and that this inconve-
nience is suffered largely by Indian ~ and second class. 
passengers? ' 

The Honourable Sir Thomas Stewart: (a) to (c). I have called for the 
infonnation required from the Railways concerned and will lay a reply 
nn the table when it has been received. ' 

(d) A eertain aIllount r,f inconvenienC'P is perhaps eaw'ed to a com-
paratively small number of passengers. I am, however, asking Agents 
of certain principal railways to discuss with their respentive Advisory 
Committees what action might suitably be taken in. this matter. As the 
Honourahle Member is doubtless aware. restaurant cars catering in Indian 
!';tyte are run on certain train!', anrl there are separate refreshment rooms 
[or Hindus and Mnhamm.adans. Pat:ticulars of ~~  will bEl.. foun,c;l on 
lIuges 00. lOH and JO( of the' 'fti!.;m-ay'BbRrd'S' Report·faT 1936-37. 
Volume T. ' 

1Ir. lIanu Subedar: The HonouraoJ:,le Member said that the incon-
.' wnierice is caused toa small number. Is it becaUse the nuinber'''of the 
Tr;dian passengers is small or because the people who do not ~  this 
food are few? Is the Honourable Member aware that the maJority of 
pRHe!lf!ers in first ;and'BeOOnd ~  IndV.ns? " 

B 
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The Honourable Sir Thomas Stewart: 'fhe Honourable Member's 
question contains the assumption that there is a considerable amount of 
inconvenience. That is not my information. 

Kr. Kanu Subedar: Is the Honourable Member aware that the 
majority of passengers in first and second class are Indians and not Euro-

peans? 

The Honourable Sir "lhomas Stewart: I take the Honourable Mem-
ber's word for it. 

Kr. )[anu Slibedar: You ought to know. 

Kr. Lalchand IfavaJrai: Am I to take it from the Honourable Mem-
ber's reply that he is not aware that subsidies are being given to Euro-
pea·n refreshment rooms and not to Indians? 

The Honourable Sir Thomas Stewart: I made no such suggestion. 
The question I was asked was what are the amounts of subsidies which 
.aTe given. 1.1;y reply was that I am having inquiries made and will pro-
duce the information in due course. 

Ill. LalchaDd Ifavalrai: May I know from .the Honourable Member 
why when subsidies are being given to these European refreshment 
rooms, no subsidies are being given to Indians also? 

The Honourable Sir Thomas Stewart: There is a question on that 
subject which will come up later in the morning. 

J[aulaDa Zafar Ali JDum: With regard to (d) may I know whether 
t here was a dining car -in the ,Sind Karachi Express providing Indian 
iood and that this dining car is running no longer? Will the Honourable 
)Iember assure the Hou.se that this deficiency will be made up. 

The llonourable Sir Thomas Stewart: I am obtaining full information 
and shall lay It statement on the table in due course. 

INDIll""ISATION OF HIGHER OFFICES IN THE K..ARA.9HI PORT TRUST. 

573 .• 111'. Kanu Subedar: Will the Honourable Member for Communi-
cations state: 

(a) whether Government have received any representation from the 
Buyers and Shippers Chamber at Karachi in regard to the 
Indianisation of higher offices in the Karachi Port Trust; and 

(b) what action Government have taken on this representatlion? 

'!'he Honourable Sir Thomas Stewart: (a) Yes. 
(b) None so far. It will receive due consideration when the occasion 

arises. 

111'. Jlanu Subedar: Have the Government made any inquiry into this 
matter? 

The 'HODo.rable Sir ".l'b.omaa Stewart: Inquiry into which matter? 
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Mr. Manu Subedar: With rf'gal'd to the l'epresentation made that there 
·was not enough Indianisation. Have Government made any inquiry as 
10 how many officials are Indians and haw many are not? 

The Honourable Sir Thomas Stewart: The Government are fully 
,\ware of the number of officials who are Indian and who are not .. 

Mr. Kanu Subedar: Will Government consider the advisability of 
issuing a circular to all Port Trusts on this subject of Indianisation? 

The Honourable Sir Thomas Stewart: A circular, I am informed, has 
: gone to all Port Trusts. 

Mr. Kanu Subedar: Will Government place the circular on the ta·ble 
of the House? 

The Honourable Sir Thomas Stewart: I must ask for notice of that. 

Mr. D. 1[. Lahiri Ohaudhury: No information was sought and only the 
circular was asked to be placed on the table. I do not understand why 
-the Honouratble Member should require notice for that. 

Mr. Pr8lddent (The Honourable Sir Abdur Rahim): The Honourable 
Member probably wants to consider the matter. 

Mr. Kanu Subedar: May I know from the Honourable Member when 
·that circular was issued? 

The HODOlllabie Sir Thomas Stewart: I am unable t,o give the Hon-
ourable Member the exact date when it was issued. It was a few years 
ago, if my memory is correct. 

Mr. 1[. Santbauam: May I know the actual proport.ion of Indian 
. officers to European officers? 

The HODDUl'&ble Sir '.l'homas Sywart: I must ask for notice again. 
I have not got details of that sort with me. 

Mr. Kanu Subedar: May I know if representations have been received 
after the issue of the circular, pointing out t"hat Indianisation is .not 
adequate? 

The Honourable Sir 'l'homas Stewan: The representation to whiCh reo 
terence is made in this question WIlS received after the ~  of the cir· 
·cular. 

'Kl'. Kanu Subedar: Have you received several other representation" 
'On the subject since the date of the circular, on the question of Indian-
isation generally? 

The Honourable Sir '.l'homas Stewart: Other representations have heen 
received. 

Mr. Kanu Subedar: In the light of the further representations re-
ileived, will Government consider the advisability of sending! a fresh 
-circular now? 

B2 
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fte HOBOIIl'&ble-Bir Thomas Stewart: Xo. 

Kr. Lalchand .avalral: Does the Honourable Memher know that the 
Chairman of the Port Trust has always ~ a ~  and that there 
is a demand that that place should be given to' Iriffians. Is ~ HOII-

ourable Member going to take tI'll;y 1lteps ill that ~  

'!he Henourable Sir Thomas Stewart: In l'E'pl: to part (a) ol this 'lues-
tion; I have replied that we art' awnr!:' thaf,i re'presentation in the sense 
referred t.o by the Honourable MembE'r hus ~  milde. "-hen the OCCH-
sion arises for making any new nppoinhnenf" the mntte1' will be given 
consideration as to who should he appointE'd. 

Kr. Lalchand lIa't'&lral: Does thflt circular ~  'to!':tm-iO mlt4tt'-ion of 
the Chairman? ' ~  t' -' 

"1"he Honourable ~  ~  Sir. not to the-i"Chnil'JlHlll. 

REDUCTION IN 'THE WEIGHT OF ~  ~  

574. *JIr. Kanu Subedar: (a) Will the Hortourable Member for Railwl!"s 
;please state whether the attention of Government has been drawn to the 
paper entitled "The-Development of Passenger Rolling Stock'" by Dr. H. 
J. Nichols, Bridge Engineer, Bombay, Baroda and Central India Bailway? 

(b) Have Government considered hitherto any proposals to reduce the 
weight of rolling stock by substituting aluminium for steel on the same 
lines on which it has been done 1n the 'FnitedSt-ates and in two cases in 
thfl United Kingdom? 

, (c) Do Government propose to maKe a ~  informing this _ House 
of the relative advantage of any haulage costs weighed against .the dis-
advantage of heavier init.ial capital costs? 

(d) If the Teply to the above be in the negative. do Govel"l)ment pro-
pose to consider the same and apprise this House at. an early date? 

-The -Hemoui'able Sir Thomu Mewan: (a) Xo. 

(b) The possible advantages of fmbstitutina aluminium for steel 'ilr 
I'lelectedapplications have been considered and'" a number ~  
have in .fact been made. " -' " .-

- (c) and (d). Government are full: alive to t.he advantages u'Ccruing 
from the use of lighter rolling stock and are acth-ely investigating the' 
rroblem. The cost of haulage depends'()Jl many factors, such as gradi-
8llts, speed" number of st.ops and starts in the service. All of which 
make it impossible to express in monetary t.erms the precise saving that 
CIlo'I'l be obtained by reduct,ion in tare weight of vehicles. 

; ~  

Railwav 
~  

JIr. K&DU Subedar: Is it the Standardisation Office of the 
Board that is considering this matter or haw the individual 
administrations also been considering, !his matter? 

, ',;; ~ ',:._. .- ; .. ,. .' ': , . ~  ..r ...... 

The Honourable Sir Thomas Stewart: 1 understand that the subject 
is engaging the attention of the Standardisation Ofllce. 

• .t',:.- 2.: 

JIi.1ranu SUbed&r: 'Will Go\"emment consider the advisabilitv' of 
~  the Railway administrations also to im-estigate the 'iiHme topic? 
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The Honourable SirTbolIli6 St4Iwart:. I am informed ,thJtt. the Adtni-
nistrations themselves are also IllJdertaking investigations in regard to this 
matter. 

EN'GtISHMEN, ~  ,\XD bDIANS IN' ~  01' STAn 
, R,ULWAYS. 

575. *Kr. Manu ~  Will the Honourable ~  
st-lte how IflllllY (a) Englishmen. (b) Anglo-Indians, and (c) Indians,are 
in the sen}ce of .State Railways (whether ~~ ~~ ~ ~ cr.;by 
CompAnY»)ll receIpt of Rs. 400 and upwards? . 

The Honourable Sir Thomas Stewart: So far as the ~  s'fi 
on,Stilte-manilged Rnilwa:,'s is ~  J:would refer ~  

Member to the U\'ailable infol1naiioll giYen in the "Classi/ie'd TJistsol., 
Subordinates Staff of all departments on scales of pay rising ,to Rs. 250· 
and aJlOye " , published hy the Eastern Bengal, East Indian, Great, Indian 

~  and the North Westem ~  Copies ~ ~ lists ~ in 
the Library. of the House:. ' . . , . 

As regards the Bubordinate staff bn Company-managed ~  the 
~  information ayailable ,,,ith Government is given in. statement II 

of Appendix 'F', pages 146 to 148 of Volume I, and the statlilllent at 
~  236: of Volume II of the RailwA:' Board's Report for ~  copies 
of "'hie-Ii nre in the ~  (If the House. 

Tn regnrd to Gazetted Officers. both 011 the State-managed and Com-
pany-rnallaged Rtlilwa,vs, the avajIable information. ~~  btt foung, i9,the 
"( 'la!'sified List of State Raihnl"s Establishment Rnd'Distributioti Return 
of Estahlishment of all Railways, con-ected up to 31st December, 1936". 
a copy of which is also in the ~ of the House .. 

Mr. Kanu Subedar: My question ,,,as with regard to thepeov1e get-
t,ing more than Rs. 400. The Honourable :Member replied only with 
rega1:d to ~  peopl.egetting, morti than Rs. 250. So I do noL consider 
the lqformation gwen, as adequate, T· know that between Rs .. 250 an« 
Rs.,WO· there are'marty 'Indians', htlt ~  have excluded; Inditlns IIbove 
T;s, 400. . ". '/: 

.t.he ~  ~~ ~~~~  1 ~  ~ ~ ~  
M.,ember to the a,va.Ilable, lpfOrmatlOn gIven 1[1 the ClaSSified LIst:· of the 
subordinate .staff of an'Departments on scales of" ~ risiTlg 'to Rs, 250 
and above. ,. , . 

Prof .•• 'G. ltaDta::Is the Honoursble Member aware ,that· in this 
q'l1estion'no'mention is made of people who are paid Rs 250 and less? 

,Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member has not followed the answer at all; the Honourable Member has 
said that there Is a compilation in which· the list is given of subordinates 
drawing pay rising to Rs. 250 and above. That includes Rs. 400 and 
above. 

Prof ••. G. Ranga: I submit-for :your consideration, Sir, ~  the 
Honourable Member hAS gi\'en in t.he initial part of his answer an answer 
to the effect that such aiia such records should ~ referred to in regard 
to the number of, officer,s . employed on salaries balow Rs. 250, but no 
oSllch information has been asked for? 
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1Ir. PreBldlllt (The Honourable Sir Abdur Rahim): The Honourable· 
Member has not followed the' answer. 

Prof. 11. G. :aauca: I submit he has not answered the question, Sir. 

lIr. President (The Honourable Sir Abdur Rahim): He has answered 
the .question. 

1Ir. K. SantJIIUlam: May I know if there are any insuperable diffi-
culties in getting particulars of men <kawing salaries of over Re. 400,-
aooording to the question? 

fte Honourable Sir ftomas Stewart: I have told the Honourable 
Member where he may find the particulars of establishment drawing pay 
up to Rs. 250 and above. 

lIr. It. Santhanam.: I am asking whether there are any insuperable 
difficulties in giving the precise information IIIBked for as regards salaries 
above Rs. 4OO,-not for salaries of Rs. 250 and above. 

lIr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member has given the answer. He has referred to the book where you 
can get the information. 

lIr. It. Santha.nam: Here the information asked for, Sir, is for salaries 
of Rs. 400 and upwards? 

Mr. President (The Honourable Sir Abdur Rahim): If the information 
ill there, that is quite sufficient. I consider that that is a sufficient 
answer. 

RBcOONITION OF THE ASSAM BOGAL EXTBA-DBPARTJONTAL POSTAL AND-

RAILWAY MAIL SERVICE ASSOCIATION AND GRIEVANCES OF THE EXTRA-

DEPARTMENTAL EMPLOYEES. 

576. -llr. Brojllldra lIarayan Ohaudhury: Will the Honourable Membt'r 
in charge of Communications (Postal) pleaBe state: 

(8) if Government are aware of the existence of the Assam. Bengal 
Extra-Departmental Postal and Railway Mail Service A880-
ciation; 

(b') if Government are ready to recognise this asaooiation: 
(c) if Government are aware of the following grievances flf the 

Extra-Departmental employees: 

(i) they do not get any opportunity to represent thou" ~  

before superior officers who very often tum B deaf ear to 
their grievances, and 

(ii) to most of employees the postal employment is the main source 
of income and not supplementary; 

(d) if the reply to sub-part (c) (ii) be in the negative, whether 
Government propose to hold an enquiry to ascertain to .wb.a.t 
extent the income from employment in Post Office is sup-
plementary income only; 
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(e) if Government are prepared to consider a revision of the pa'V of 
extra-departmental officers; and • 

(f) if ~  are lJrepared to consider the desirability of re-
movmg the age bar for departmental examinations in case 
of extra-departmental employees? 

The Honourable Sir Thomas Stewart.: (a) Yes. 

(b) No application lor recognition has been rect'ived from this 
association. 

(c) (i) and (ii). No. 

(d) No. 

(e) Extra-departmental agents do not receive any pay. Their allow-
ances are fixed after due consideration of the amount of work and attend-
ance involved ~ each case, and GQvernment see no justification for 1\ 

revision of the allowances. 

(f) No, Sir. 

Dr. Sir Ziauddin Abmlli: May I ask if it is in the interest of efficient 
working that extra-departmental men are employed ill the postal ser-
vices? 

The Honourable Sir Thomas Stewart: The Honourable Member asks 
me for an expression of opinion, I think. 

Mr. President (The HOTIC'urahle Sir Abdur Rahim): That is asking for 
an expression of opinion. 

Prof. If. G. Banga: With regard to the answer to part (e), will Gov-
ernment consider the advisability of raising these lIIlI.owances that are 
being made to these extra-departmental officers? 

'!'he Honourable Sir Thomas Stewart: No, Sir. 

Prof. If. G. :BaDe': Sir, have Government received any represent-
ations from these extra-departmental employees in post offices to the 
effect that their allowances should be increased? 

The Honourable Sir Thomas Stewart: Sir, the question of represent-
ations does not, I submit. arisp ont of the answer I have given. 

PRoPOSAL TO RUN THE SIND EXPRESS VIA. MULTAN. 

577. *Bhai Parma Ifed: (a) Will the Honourable Member for Railwl\}s 
be pleased to state if it is a fact that Multan is one of the most; important 
citi(;f1 in the Punjab and that it is a place of pilgrimage noted for com-
merce and it has got a Cantonment? 

(b) Is it a fact that the Municipal Committee of Multan made an 
application to the Railway authorities to run Sindh Express via Multo.n, 
in the interest of the City? 

(c) Is it a fact that the Railway authorities have declined t,o listen t<> 
their request? 
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(i) If the anSW'erg to patts (a), ~  and (c) .be iri. ~  atllrmative, are 
Government prepared to make an tmqttiiy into the ease and tee ~  their 

~  ? • 

The HonoutabIe'Sir Thomas ~  (a) ~  are OWim, . of 
t.1le importa uce of M ultall. ., 

.(b) The Agent of the North Western ~ States ~
catIOn has been received from the Municipal Committee. 

(c) and (d). Do not arise. The Agent, has, how.ever, explaill:ed that 
Multan is already adequately sen'ed hy the 43 Up and 44 Down Express 
trains and 7 nl) and 8 Down Karaehi Mails which pasb that station at 
convenient hours and provide suitable services to find frOl1) Lahore and 
Karachi. The diversion of other trains, via MUltlln, would increase the 
time taken between Karachi and Lahore, resulting iIi later' arrinils at 
these two important centres and wo!1'l.d be incorivenifmt for the t.hrough 
traffic for which these trains ~ run. 

1Ir. Lalchand Nav&1rai: May I knmy if thil;! ~  ~  be pl,aced 
before tlle I.ilcal Advisory 9ommittee? ... -;, ~  ... ~  

The Honourable Sir Thomas Stewart: Sir, 1 will seud u copy of the 
question and of the reply to t.lwA,.gent of the . Railway for considera-j;ion 
whether it should or should not he :plaC'ed before t.he LlWtd AdviSory 
Committee. 

~  HCALES (iI" P ~  APPLI:EU TO RECORD SORTElt::< (,IJo- ~  ~ 
POSTMA.STER GENERAL, PUNJAB AND NORTH-WM;'l,FRONTIER CIRCLE. . 

.... '578. *Bhli. Parma 5aD4:(a) Will1;he ~~ ~  :ior G.qm-
liitmieations be· pleased ~  if it is 8' fact that.llama of the rel'ord 
suppliers (enaaged in semi-clerieal·duties) employed. in the office ':lfthe 
Postmaster General, Punjab and North-West Frontier Circle, Lahore, used 
to draw t·beir pay in scale of Rs. ~ ~ by ~  
of lndia in their letter No. ll-P.-T.-E.. dated the t3th July -I92S,till 
1932, but were brought on to the revised scale ~  pay, ~  ~  20-1-:-40 

~  ?,WaStbe previous sanction ofthe GoverMr Geneit.l·Ytt Ooil'iicil 
·obtqiried to the application of the revised scale? 

I . ~ ". : 

Ib) Is it it fact that the scale nt Rs. 20-1--40 was sancticned l-;'y the 
Gbvert"llment of Iudia for the ~  ~  in ;.the offiee of ,t.he 
Director Gener..al of: l)osts and Telegraphs only, and' if so, wll.Y· if has ~ 

"fixed for the' record suppliers as well? Are Government prep!lred to 
remove the hardship Elf the sufferers? 

'l.'be lloriourable Sir Thomas Stewart: (a) Two' <if ·the ~  suppliers 
~  in the office of the Postmaster General, l'unjllb and ~  
Frontier Circle, were incolTectly granted the scale of Rs. 46--4--85 referrea 
to. That scale of pay was intended for men perlorming semi-clerical' 
duties in addition to their ordinary work of record suppliers. It was found 
-on examination that there "\\<"'88 no difference, between the work of the 
record suppliers in the Circle Office at Lahore and that of record suppli,era 
"in the Direct.or-GeJleral's office and in the Secretariat. where the scale for 
'Such persons is Re. 20-1-40. Opportunity was, tllerefore, taken on 'the 
retirement of the two men on the scale of Rs. 45-4--S50n I'he 1st 
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'September, 1932, to reduoe the scale for re'cord suppliers to R8. 20-1-40. 
~  previous sanction of the Govenl01' General in Council was called for, 

(b) The reply to ~ first j,art if; in the negative, The last part does 
not arise. ' 

DISTINCTIOX BETWEEY LITERATE AND ILLBTERATE CLEANERS AND 

FIREMEN ON THE NORTH WESTE:&N RAILWAY. ' 

~  *Bhai Parma Nand: (a) Will the Honourable Member for Com-
munications be pleased to state if it is a fact that in 1928, the Railway 
authorities were pleased to make SQme ~  between littltate ~  

illitci"nte cleaners :1.llc1 firemen in j:.1rades. I anI;LU"ap.d deciidedtp give some 
sort of preferf'nce to literate cleaners and' firemen over illiterate one;;? 

(bi Is it a fact that a circular letter ~  177-E.-l5, dated the 24tIl"-
Allgust, 1928, was issued h,\' the Agent, North Western Railway, to ~  
Di,;idonal Superintemlents under him to the effect that in future, ~ 

~ up vacancies on the list of (-·leaners and firemen, ~  ~  
be 111(,de to recruit at least 50 per centi. men suffiCIently ~ III 
English, so that the: should eventually be promoted to shunters in ,this 
grade? 
(c) Is it a fnct that subsequently it was decided by the North Wastem 

Rmfwav administration that. in future, promotions of cleaners to firemen 
and firemen to shunters should be made in the ratio of 50 per 'cent. from 
literatp cleaners and firemen. respectively, and to give eRect to this, 
senSl at£' senioritv lists of literAte and illiterate persons were maintained 
in "all the Railway offices? ' 
(d) Is it a fact that in certain cases promotions were mad(. ~  

to the above ratio? . .,. ',' 
(1') Is it a fact that in 1933 these orders were cancelled1 If "'so, c@ 

the Raihm.,' administration state any special reasons for ~  

,this mode of preference? 

(f) Is it a fact that the ~ ~~~  no ~  ~~

ferential treatment to literate cleaners and firemen over the iIIiterate ones? 

(g) Are the Railway Administrations prepared. J.lOnaider dliB· fluestivn 
~  If so, when and, if not, why not? 

The Honourable Sir Thomas ~ ~  I am ~  i.nformation and 
will lay a reply on the tahle of the"ltdti'se hi' dbe' eoUrie. .: ,;_. 

PRoMOTIONS IN THE ~ ~ ~  A?P?UNTS On:zCE., " 

580. *JIr. Umar Aly Shah: (a) Will the Honourable the E811way. 
l\(ember please state if it is il fact that in the Hailway Clearing Accounts 
.. Office promotions are ~ gMerned by' the discretionary poweri" of 
the Director and not according to tl1P ordinary rules of seniority? 

(b) Is it also a fact that representations aguiilst such out-of-tum promo-
tions were made by the clerks affected to the Director and higher autho-
ritie!! but with no result? 'Will Government please state if they propose to 
'tak'l l:lofDe action to put a stoP. to "such ~  

The Honourable Sir, ~~  Stewart: ,,(,) ,Promotion in the ,Rail)Vay 
Accounts Department is made at every sMge 'by merit, due regard being 
paid also to seniority; the RlIthorit,y empowered to make promotions,'"i •. , 
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the Director, Railway UleHring Accounts Office, in the case referred ~ 

has to exercise his powers in accordance with this principle. 

(b) All representat.ions received from tilt: staff haHI been given due 
consideration both by the Director and hy higher authorities, where neces-
lary; Government are satisfied that no action on their part is necessary. 

Dr. Sir Ziauddin Ahmad.: Are t.hese promotions given 011 the ground 
of seniority, or ~  or one or t.he other according to the sweet will 
of the officer? 

The Honourable Sir Thomas Stewart: The considerations taken into·' 
account are merit and seniority. 

Prof. If. G. Ranga: In view of the fact that more than seven hun-
\ired people are employed in this office, may 1 Ilsk why Government has-
not appointed a selection committee ill order to look into this question of 
promotion,-instead of leaving it to the discretion of these Directors? 

ft. Honourable $ir Thomaa stewart.: l::)ir, there is no reason in the 
world why they should lIot leave thf; (luestion of promotion to the discre-
tion of the Director. 

Prof. If. G. BaDea: l::)il', is it not resulting in a lot of nepotism and 
too much favouritism and discriInination? 

The Honourable Sir Thomas Stewart: ~  Sir. I repudiate the 
insinuation made by my Honourable friend. 

JIr ••• ADanthasayanam Ayyangar: May I ask whether. in cases: 
where seniority is overlooked. those cases are examined by t.he Govern-
ment? 

The Honourable Sir Thomas stewart: No, Sir. 

Dr. Sir Ziauddin Ahmad: In case any person is passed over on the-
ground of efficiency, t.hough he is senior. is his case examnied by any 
higher official? 

The Honourable Sir Thomas St.ewart: He has the right of appeal to-
higher authority. 

Lleut.-Colonel Sir Henry Gidney: Which is given preference in making 
a selection--seniority or merit? 

The Honourable Sir Thomas Stewart: Merit is the first consideration. 

Lieut.:"Oolonel Sir Henry Gidney: Is it not a fact that the unbridled 
use of merit by some selecting officers throws opens the flood gates to. 
nepotism? 

The Honourable Sir Thomas Stewart: That is a matter of opinion. 

Mr ••• Anantllalayanam Ayyangar: To whom does the appea'} lie from 
the action of the Director? 
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The Honourable Sir 'l'homas Stewart: '1'0 the Controller of Railway 
Accounts. 

Dr. Sir Ziauddin Ahmad: Was not the aSaJurance given on the floor of 
the House that, whenever any person is passed over because of his ineffi-
ciency, his case will ultimately be examined by the higher authorities and 
not as a result of appeal only? 

'!'he Honourable Sir 'l'homu Stewart: I am not aware of any sucb 
general assurance· 

PROMOTIONS IN THE R.A1LWAY CLEARING ACCOUNTS OFFICE. 

581. *lIr. Umar AIy Shah: (a) Will the Honourable the Railway 
Member please state whether it is a fact tbat the posts of Sub-heads are 
govE'rned by selection in tbe Railway Clearing Accounts Office and three 
selections of Sub-beads have taken place from 1928 to 1934? 

~  Is it also a fact that one general list of the three selectiol1s was 
drawn up, incorporating the names of all clerls selected for promotion to 
the rank of Sub·head, whether selected in 1928, 1930 or 1934 selections in 
the order of seniority as required vide sub-paragraph 2 of paragraph 152. 
page 67, Railway Clearing Accounts Office Manual, Volume I? 
(c) Is it a fact that from 1928 till February, 1937, promotions in the 

Sub·heads grade were made from amongst the selected ca.ndidates of 
1928, 1930 and 1934 strictly in the order of seniority? 
(d) Is it a fact that the present Director has changed the past order 

and has set up a new formula to promote the Sub-heads according to rhe 
length of officiating service. with no regard to seniority or equal efficiency 
and has reverted all the senior men who were officiating before and motlt 
of wbom have put in 20 or 25 years service and have been replaced by their 
juniors? 

(e\ Is it also a fact that a representation against this order was ma...ier 
by the senior men affected in August, 1937, and no action has so far been 
t·&ken"t Will Government please state if they propose to redress the griev-
ances of the suppressed senior men and issue general in!!-tructions to the 
authorities that promotions to higher grades be made strictly in the order 
of seniority with due regard for efficiency? . 

The Honourable Sir Thomas Stewart: (a) The. answer to the first pll.n 
is in the affirmative. As regards the second part, I would observe that 
the Director, Ra.ilway Clearing Accounts Office, preparel' at intervals, in 
consultation with his officers, lists of candidates who are considered prima 
facie fit for promotion to the rank of Sub-heads, and that he prepared 

~  such lists in the period referred to. 
(b) Yes. 

(c) No. 

(d) No. In making promotions from the approved list the Director 
takes into account the relative merits of the persons concerned; and one of 
the factors that he has to consider is the length of experience 8S Sub-head. 
As a consequence, men, who are selected to act as Sub·heads earlier, may 
continue to act, or get confirmed, as such, in preference to men who are 
selected for promotion later, notwithstanding the fact that. tbe latter may 
have put in longer service 8S clerks, i.e., in lower ranks than Sub-heads. 
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(e) A re.presentation was submitted.· b.ythe ~  ~ 41he 'Gontn>llfflo:of 
Railway Accounts, requesting him to issue ordet's that promotions. ~  

grade of Sub-heads should be made on the basis of seniority alone, and 
ll1e Controller of Railway Accounts. bas ~  p68(1ed-~  n.egat,{jng 
the request, GovernmeJ)t are not. prepared to interfere ,,,ith ,the l)raerB 
puased by the . Controller. of Railway Accounts. 

Prof. If. G. Ranga: Will Government consider the adYisal>ilit;y 'Of 
seeillg that the Controller of Railway Acc()\mts periodically ~ ~  ~  
manner in which the selections M'e "';;('ing indite und the pio'mntions "are 
being made in this office? . . ". ,.', , 

The Honourable Sir 'l'homas Stewart: ltis one of the ftJllctions of the 
CQlltroller of Railway Accounts to control the ~ ~  who are under him. 

) , 

Prof. It. G.B.a.D.ga: How often does he review f.1wpromotiol1s that are 
being mRde fuhis office' hythe ~  

The Honourable Sir Thomas ~  I cannot give the Honourable 
~  that information. If he wants it, he can give notice. 

PRoMOTIONS IN'THE RULW AY CLEARING ACCOUNTS OFFICE. 

582. *Kr. Umar Aly Shah: (II) Will tht' Honourable t,he HRihvay 
Member please state how mHny 011t-of-hir,n promotions 'und ('onfirmationS' 
. in class T and Sub-hends grade ha"e taken' pine .. ill tilt" 0kHnllg' A("('ollntt=; 
OfI:!cP from Jimuary, 1937, to January, 19381 . 

(b} Is the 'Fmancial Commi!Jsioner, ~  prepared t(I .. intervenl'-
an,d call for papers .. ~  reverse the orders passed for ·Mnfil'lnrit.ions arid 
oJD.ciating. chances iIi ~  1 ~ ~  grade 1 .' 

The Honourable Sir 'l'homas stewart: (11) During the period in question 
seven confirmations were made. in the grade of sub-heads'. AR. T have 
alNady indicated in my reply .f;tj. part Cd) of question No. 581 which I 
have just answered, promotion 00 the ~  of sllb-beads is made-hY'!Jelec, 
tion; theqlJefrljion of· ~  ,does not, therefore, arise. 
'During the' same '.period 16 confirmations""ere mS.'ie, elMs I; .. and, out 
. of these 12 were made in the strict order o£ ~ the· remainiNg four 
heing lilade out-of-turn on the merits of ('ach case. 

Jh.) ~  see no ~  ~~ ~ ~  ~~  ~  :.T 
•. .• .:. 1'·· , ' . 

, .. Prof. ,1f; (I-lIoanp: Is tb,ereany annual repolj. ~  by ~
;tJ;oUer of Railway Accounts .bout this office' ariil the way in i.·hich ~  
promot.ions are made?' " . 

The Honourable Sir Thomas Stewart: T have already sain that I must 
have notice of the detailed nature of thE' eontrol that is E'xereised by the 
Controller of Railway Accounts. 

Dr. Sir Ziauddin ~  (b) of the quest.ion, it is definitely 
. asked whether the; Financial COD;lmisaioner has examined these papers . 
. They do not ask y.rhether the ~  would ipterlere in the ma.tt,er. 
May I know' whether the ~  . examined tne 
papers? 
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The Honourable Sir Thomas Stewart: Well, Sir,' the ]<'iuancial Commis-
sioner is not independent of the Hon'rnment of India and if I have said 
that the Government of India se·t· no reason to ini€rvene, the Honourable 
lHell1hl·.)' Hlay lakp it thM lIlt' Finatwial Cornrnissionpr will not intervene 
ltp-ninst. 'III!' w·i"hu:;. 

Dr. Sir Ziauddin Ahmad: Ha\"e tIle (Jovermnent of India given 
instructions to 1.11" Fiulln('iol Commissioner not to examine the papers of 
thosp candirlnt.ef; who hftw·heen passed over simply because of their 
inefficipney? 

The Honourable Sir Thomas Stewart: i\"o, :::iir; the Government of 
India ho\'£' givpn no such df'nlJite ~~  

Mr. M. Ananthasayanam Ayyangar: In view uf the fact that a hlrge 
number of representations have been made. complaining of nepotism, do 
the Gov('rnment propose t.o ~  this at least now? 

The Honourable Sir Thomas Stewart: ~  ~  

)[r. :Muhammad Azhar Ali: Will the Finllneial CommissioneJ' receive 
represpntations to this effect now? 

The Honourable Sir Thomas Stewart: Certainl\" the Financial Commis-
sioner will recc·in> representations thOligh T eannofimagiTie that any good 
PllrJ'OSP will he served hy forwarding them. 

ProL N. G. Ranga: Wh., is it ,that ill spite of the rel'eail'd represent-
ations being marl£' to tllP (toVPJ'mnent of India containing flO many ('om-
plaints about the management of this Railway Clearing Accounts Office, 
Government have refused to review thb .mannel' in wbieh t.his office is 
. managed and have refused to intervene? .' . 

The Hono:urable Sir Thomas Stewart: Govenlment have never refused 
to review the management of the office. 

PROMOTIONI'! IN TH;E RAILWAY CLEARING ACCOT'NTS OFFICE. 

583. *JIr. Umar AIy ~  (a). Will the :Honourable the Railway 
Member please state if it is in the knowledge 6f Government that 50· 
per cent. of the vacancies in t.he Sub-head,s' grade are being given' to 
Appendix D men in the Railway Clearing Accounts Office? Is it not con-
trary to the orders on the point?· . 

(b) Does the Financial Commissioner, Railways, prcpose to issue clear 
t'ud definite orders that promotions to higher grades be made strictly in 
. the order of seniority 'with no reservat·ion for any class? 

The Honourable Sir Thomas Stewart: (u) Government are .satisfied that 
the Director, Railway Clearing Accounts Office, is making the promotions. 
in question strictly' in. accordance with the orders issued to. him, namely, 
that he must select lhe men for promotion to thif! grade so as to secure· 
a high standard of efficiency. 

(b) Government' are not prepared to issue orders thfl,t promotions. 
! 1!hOllhi he mnde on the hasis of seniority alone .. 
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Kr ••. Ananthasayanam Ayy&D.gu: May 1 ask how many ca.ses ~ 

Government have investigated after these complaints were made to satisfy 
themselves that the Direct{)r was acting according to the rules? 

The Honourable Sir 'l'bomas Stewart: I must have notice of questions 
involving details of the sort referred to. 

1Ir. II. ADaIlthasayanam Ayyangar: The Honourable Member said that 
the Government are satisfied and therefore I would like to know if there 
has been a single case in which ~ has been made to find out 
if the complaints were frivolous? 

The Honourable Sir Thomas Stewart: If the Honourable Member wants 
. details, he must give notice. 

1Ir ••• .A.nanthaa&y&n&m Ayyangu: On what basis does. the Honour-
able Member say that the Government are satisfied that these complaints 
are groundless and the Director's report is ('orrect without examining 
cases? 

The H01lOIllable Sir Thomas Stewart: Government have no reason to 
believe that the Controller of Railway Accounts is performing other than 
his duty. 

Mr ••• ADaIlthasayanam Ayyangar: Then, what is the object of 
making complaints to the Government when they sit with folded hands 
and take it for granted .  .  .  .  . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot discuss the matter. 

Kr .•. Ananthasayanam Ayyangar: I am only asking the question on 
what grounds does he think that the Director has acted according to the 
rules? 

Mr. President (The Honourable Sir Abdur Rahim): It is a question for 
.debate. 

INCOME OF RAILWAYS FROM TOURIST TRAFFIC. 

584. *Mr. Brojendra lIarayan Ohaudhury: Will the Honourable Member 
=in charge of Railways please state: 

(a) if any attempt ha.s been made in recent years to estimate the 
income to Railways from tourist traftic: 

(b) if so, what is the estimated income; 
( c) if the tourist traffic is increasing or decreasing; 

(d) the amounts spent in the last five years on propaganda to 
encourage tourists traffic in the continent of Europe, America 

• and London, separately; and 

(e) from which of the three countries, England, America, and the 
. continent of Europe. the largest number of tourists comes? 

The Honourable Sir Thomas Stewart: (a), (b), (c) and (e). Endeavours 
have been made to ascertain 1.he volume of tourist traffic to India and the 
reveBue ~ to Railways therefrom. hut it has been fonnd impossible 
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to get the necessary particulars on which any reasonahle estimate could 
be framed. Such information as is available is published in the Annual 
Reports of the Central Publicity Bureau, Indian Stllt.e Railways, copies 
. of which are in the Library of the House. . 

(d) I am placing on the table a statement showing the expenditure of 
both the London and New York Bureaux for the last five years. The 
London Bureau is responsible for propaganda in Europe generally. 

Statement. 

Year. Total. London. New York. I 
--------._--._----------------------_. 

1932·33 
1933·34 
1934-35 
1935·36 
1936·37 

Total 

Re. Rs.; 
79,435 
92,883 
1,11,000 
1,36,000 
1,52,000 

5,71,318 

2,08,659 
1,85,863 
1,49,000 
1,66,000 
1,52,000 

8,61,5221 

Re. 

2,88,094 
2,78,746 
2,60,000 
3.02,000 
3,04,000 

14,32,840 

Kr. T. S. Avina8blJjngam Ohet.tiar: Are Government satisfied that the 
amount spent on propaganda is amply repaid by the tourists who visit-this 
country? 

The Honourable Sir Thomas Stewart: The decision recently taken by 
the Government of India has been that the amount expended on the New 
York Bureau was probably not worth while. As regards the London Office, 
they consider that it is worth while incurring the expenditure which they 
-now incur. 

IIr. Brojendra Narayan Ohauhdury: Is there any return prepared show-
ing the amount that India gets from the tourists who come from America? 

The Honourable Sir Thomas Stewart: I have already said that I am 
unable to form anything like an accurate estimate of the number of tour-
ists that visit this country. 

LIOENCE FEES CHARGED FROM: REFRESHMENT ROOMS AT DELHI. 

585. *Dr. Sir Ziauddin Ahmad.: (a) Is it not a fact that the Honour-
able the Railway Member repeatedly gave assurance on the floor of the 
Hou£,e and in the Standing Advisory Committee that t.he taxes are levied 
-on vendors and stalls on Railway stations not for inerell"ling income, but 
-for disciplinary reasons and at reasonable mLt.'S? -

(b) Will Government please state the amount of the licence fee .10W 
charged from 

(i) the Hindu Refreshment Room, 
(ii) the Muslim Refreshment. }loom, Hnd 
(iii) the European  Refreshment Room. 

at Delhi central station? 

(e) On what basis are these licence fees charged? 

(d) In ease the licence fees are charged on the. ~  of the R-efresh-
me!lt Room, will Government please state whether the licence fee is charged 
-on net income or on gross income? 
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«(') What is the net income ltnd gr,)ss lll('ome of these ·three stalls on 
wbifth lic:ence fee has been, ~  \Ylwt ii', the ammmt of lieencing 
f'.M'? 

The Honourable Sir· Thom&$ Stewart: (0) 1 ~ not. been, able to 
trace any assurance of the nature referred to. 

(b) (i). Rs. 7,025 per annum. The contract in this elise includes 1;he 
sale of Hindu SWt'etmeats, b!'ead aml ten on the platform. 

(ii) None at present, but it'is p-rbposed to leyy a fee of Rs. ~~ .r.er 
menseinfrom the lst.April,1938. ," ., '" , ," .... 

(iii) ~  The contract is held by a firlll who are also the generlill 
catering contractors for other refreshment rooms. some of which me 
remunerat.ive Rnd others are not. 

(c) and (d}. In the, ~  pf the Hindll refreshlllent room ~ Ptl:hi. 
the amount :reoovered accords with the offer made by the cOJltractor, 
which 'incidentally was not the highest receiwd when t1;e comhined ·eon-
tract was put' to tender. ',' ,,-

In the case of the Muslim refreshment 1'00111, the amount is based on 
what the Administration conSider after investigation to be a 1-easonab1£" 
charge. having regard to the amount of business done. 

(e) Particulars of income are not available. The revl,v to the IHtter' 
part of the question is given in my ans'Il'er to part (b). 

Maulana Zafar Ali Khan: May ~  why thig invidious distinction 
in fayour of European refreshment rociills .in the matter of ley," of 
licensing fees? 

The Honourable Sir Thomas Stewart: In ~  reply to part (b) (iii)', I 
h:n-e given the reason for the distinction. 

Jlr. T. S. AvlnaabtJinpm Ohettiar: I did not follow the reply he gave 
~  that part. Will the ~  Member please repeat ~ ~  . 

Mr. President (The Honourable Sir Abdul' Rahim): If Honow-able 
Members carry on conversation among tlH:'nlseh'es ur if they are otherwisp 
engaged, how could' they hear the answers when they are read out:' 

Mr. IIaau Subedar: Will the Honourable Member please state WJUlt 
money is now being received from the Wheeler Bookstall? 

The Honourable Sir Thomas S1&wart: That, I submit, Sir, doesnot 
arise. 

Mr. Manu Subedar: It iH covered h." part (oa) oftilie question. 

The Honourable Sir Thomas Stewart: T think the 'Honourable Member-
had better give notice of the question. 

Dr •. Sir ~ ~  II!.,it net II fac;t that' ,the Licensing fee if; 
~  lo ,·lle not .. l10urce of ~  .to the rall,,·a,y $dministration? _ If 
so,is a sum of &.7,500 supposed to be· good licensing fee? 
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The Bouourable Sir Thomas Stewart: The reasonableness of that 
figur-e must be viewed in relation to the turn over of the stalls lin respee' 
of which it is paid. 

(b) WRITTEN ANSWERS. 

CONTRACTS FOR TEA STALLS AND REFRESHMENT ROOMS, ETC., ON THE EAST 

INDIAN RAILWAY. 

5B6 .• Dr. Sir Ziauddtn Ahmad: (a) Will the Honourable the Railway 
Member please state whether it is not Ii fact that in some divisions of 
the East Indian Railway the contracts are given to the highest bidder by 
lnviting tenders? 
(bj Is it not contrary to the promises of the late Railway Member? 

(c) Will Government state their definite policy applicable to all the 
Railways about giving contracts to tea s\;I\1\s, Nmall vendors and refresh-
menl. rooms? 

"l'h9 BODourabl" Sir "l'homasStewart: (a1 I would refer the Honourable 
Member to page 35 of Appendix A to the Railway Board's Memorandum 
(No. 357-T., dated the 11th September, 1936) for the meeting of the 
Central Advisory Council for Railways. 

(b) I have not been able to trace .ny promises made by my prede-
cessor. 

(c) I would refer the Honourable Member to my reply in this House 
on the 23rd February, 1938, to the debate on catering contracts initiated 
on Sir Abdul Halim Ghaznavi's motion for a reduction in the demand 
under the head "Railway Board". 

CONTRACT FOR ARTICLES OF DIFFERENT VARIETY AT DELHI RAILWAY STATION. 

587. ·Dr. Sir Ziauddin Ahmad: (a) Will the Honourable the Railway 
Member please state whether it is a fact that the contract of articles ')f 
different variety at Delhi central station is given to the same person? 
(b) Is it not a fact that these vendors give sub-contract either on 

commission basis or fixed amount? 

'1'he Honourable Sir '!'hOmal Stewart: (a) On the assumption that the 
Honourable Member's question refers to contracts for the sale of various 
articles of sweetmeats, tea, bread, etc., the reply is in the affirmative. 

(b) The Agent, North Western Railway, states that he ~  not aware of 
any proved cases of sub-letting. 

SUB-CONTRACT OF TUE HINDU TEA STAJ.L AT LA'B:HSAR. 

588. *Dr. Sir Ziauddin Ahmad: (a) win the Hono'!}rable the Railway 
Member please state whether it is a fact that tbe "ontrIWtor of Hindu Tea 
stall at Lakhsar gave a Bub-contract to Mr. J.oti Per&hl\d? 

(b) Is it not a fact that the Railwav Administration wanted .Joti 
Pershad to vacate the stall. hut he refnsed to do so on the ground th'lt 
he had no direct contract wit.h the Railwav? 

(c) What action did the Railway Administntion take in the matter? 

lJ!he lIDnoarable Sir "l'hnmas Ste"aft: (a) The contract was sub-let to 
Messrs. Kanshi Ram Joti Pershad. 

o 
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(h) and (c). Messrs. Kanshi Ram Joti· Pershad were advised ~ 

as the sub-letting was in violation of the agreement with the contractor. 
the latter's contract for the tea stall had been terminated, and the Ad-
ministration could not recognise the sub-letting. I am, however, enquir-
ing from the Agent, East Indian Railway, what developments there were 
in this matter, and will place a further ~  on the t,able of the House in 
due course. 

LoWBBING OJ' FRBIGHT ON GBOUNDNUT KBBNm. J'BOII CERTAIN STATIONS '.l'(» 
VIZAGAPAI'AJI ON THE BENGAL NAGPUR RAILWAY. 

589. -lir. K. S. Gupta: (a) Will the Honourable Member for Rail-
ways and Communications be p:eased to state whether he is aware that. 
hundreds of boatmen, several hundreds of cartmen and labourers of the 
Port of Bimlipatam are to be thrown out of employment by the lowering-
of freight on ~  kernel by the Bengal-Nagpur Railway ~ 

(1) Vizianagram to Vizaga.patam wharf, and 

(2) Chicacole Road to Vizagapatam wharl? 

(b) Is it done to improve the financial condition of the major port of 
Vizagapatam ? 

The HODOar&ble Sir Thomas St.ewart: (a) Allegations on these lines. 
have been made in representations submitted to the Government of 
Madras. 

(b) The Agent of the Bengal Nagpur Railway states that the reduction 
was made on the representation of merchants at Vuianagram ~ 

offered to rail their traffic to Vizagapatam Port, instead of carting it ~ 
Bimlipatam, if a rate of one anna per maund wtlre quoted. 

GRANT OJ' REBATE ON KEBNELS EXPORT DUES AT VlZAGAPATAJI HARBOUR. 

590. -llr. E. S. Gupta: (a) Will the Honourable Member for Railways 
and Communications please state whether it is a fact that the Vizagapatam 
Harbour authorities are granting a rebate of 50 per cent. on kernels export 
dues to all the shippers over 4,000 tons? 

(b) Is it not a fact that the export dues come to annas ten per t<ln 
due to sllch granting of rebate? 

(c) If so, is it not very low when compared to the export dues in other 
major 'Ports of India? 

(d) Is it not a fact that the port of Vizagapatam exports 600,000 tons 
a vear and Bimlipatam Port. exports only 25,000 tons? 

The Honourable Sir "lhomaa Stewart: ( a) Yes· 

(b) Yes, when the quantity exported by any shipper is in excess of 4,()()(} 
tons in any year. 

(c) No. 
(d) Exports from the port of Vizagapatam during the year 1936-37 

totalled 4,36,255 tons but groundnuts only accounted for 27,228 tons. I 
have no information as to the amount of the total ewort trade of the 
Port of Bimlipatam but exports of groundnuts amo!lnt to about 2O,QOO 
~  per annum. 
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FREQUENT AND DBAsTIC REDUCTIONS IN FmtIGHT ON THE BENGAL NAGP'UB 

RAll.wAY. 

591. *Mr. K. S. Gupta: (a) Will the Honourable the Railway Member 
please state whether it is 8 fact that the commercial officer of the Bengal-
N agpur Railway held a meeting of merchants etc., in Vizianagram ~ 

recently and held hopes to further reduce the ~  t.() eight pies per 
maund from one anna per maund? 

(b) If so, what is the object of such frequent and drastic reductions 
at such short intervals? 

(c) Do Government propose to see that the original rate in freight 
is restored? 

The Honourable Sir Thomu Stewart: (a) The District Commercial 
Officer of the Bengal Nagpur Railway held a meeting at Waltair of mer--
chants interested in groundnut traffic from Vizianagmm to Vizagapatam 
Port when the groundnut exporters asked for a reduetlion of four pies per 
maund in the existing rate. This matter is under consideration by the 
Administration. 

(b) Such reductions as have been made are intended to bring addi-
tional traffic to the railway. 

(c) The matter ~  under consideration. 

PAUCITY OF OBIYAS ON THE BENGAL NAGPUR RAn.WAY. 

592. *Paudit R'ilakantha Das: (a) Will the Honourable the ~  

Member please state ~  it is a fact that the number of Oriya t\lDillo· 
yees is insignificant in Traffic and Catering Departments, including. even 
the station porters and their cnntractors in that portion of the Beagal-
Nagpur Railway which passes through Oriya lands? 

(b) What portion of the Bengal-Nagpur Railway passes through Oriya 
lands and what is the 'proportion ;)f Oriyas in the (\mpoy of thj:l Railway 
in: .. 

(1) passenger traffic, 

(2) goods traffic, and 

(3) catering: 

(i) Hindu, 

(li) Muhammadan, 

(iii) Departmental? 

The Honourable .Sir Tbomas ~ As regards (a) aWl second part 
of (b); Government 'have no information. The recruitment of employees 

~ the selection of contractors are matters within the eompetence of the 
Agent, Bengal Nagpur Railway, which is Company-mana,ged. 

As regards first part of part (b) the Bengal N agpur Railway has about 
500 miles in the Province of. Orissa. 

RECRUITMENT OF ORIYAS AS PASSENGER CANVASSERS ON THE BENGAL NAGPUR 

RAILWAY. 

593. *PandJ,tI R'ilakantha· Du: (a) Will the Honourable Member for 
:Railways please state whether it is a fact that passenger canvassers are 
being and are to be appointed. in Bengal-Nagpur Railway? How many 
have already been appointed? How many ~  Oriyas? 

02 
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(tJ)' What was the msIiner Ilnd method of recruitment and by ",hOla 
Was it made? 

.. (0) Was it by advertisement on the basis of any qualliie8tion? 

: (d) Were the men recruited. by promotjon, or selection from among 
Ihe old employees? 

(e) Were there Oriya candidates? If so, who are they and what is 
~ qualification? 

(f) How many are still to be appointed and in what manner or method 'I 

(g) Is it a fact that this ap'pointment was contemplated av.d creat· 
~ under recommendations of the newly appointed develO'¥meni' ofiicer, 
~ is it. also a fact that he is the de jactoappointing authority and also 
Che man who was responsible for the manner and metnod of selecting men 
fer \hess posts" 

. (h) Are Government prepared to see that Bengal.Nagpur Railway 
administration recruit passenger canvassers from among men of the area 
$hrough which the railway passes, and from among those particularly who 
are expected to know best the location and local festival, etc., which at-
kact pilgrims? 

(i) Do Government propose to see that adequate number of Oriya ,as-
senger canvassers are recruited in the new servICe created for the purpose? 

fte llonour&ble Sir '!bomas Stewart.: (a) to (i). These are matters of 
~~  admimstration ~ which Government have no information. The 
ataif employed on this raJlway are not Government servants but are the 
servants of the Bengal Nagpur Railway Company. 

, I am, however, sending a copy of the question to the Agent of that 
Railway for such action as he may consider necessary. 

NON·STOPPAGE OF 118 DOWN FAST PASSENGER TRAIN AT DELHI-SHAHDARA 
ON THE 20TH JANUARY, 1938. 

594. -Jlr. Sri Prakasa.: Will the Honourable Member for Railways 
state: 

(a) if it is a fact that the 118 Down Fast Passenger train from 
Delhi is scheduled to stop at Delhi-Shahdara; 

(b) if it is a fact that it did not 80 atop on the 20th January; 
(c) if this involved any risks to pasaengers owing to the timings (1£ 

other trains running over the line at the same time; 

(d) who is resDonsible for the non-stopping of the train on that 
. date; and 

(e) what action, if any, Government have taken in the matter? 

4fIle llonoar&ble Sir "l'homa8 1UInIt: (a) and (b). Yes. 

(4') Xo. The section of the line was not occupied by any train. and 
",me clear" had been obtamed for 118 Down·to proceed. 
(d) The station master on duty at Delhi-Shahdara and the driver of the 

kain ,bave been held jointly responsible. 
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(e) I ~  the Administration are taking disciplinary action, ipld 
Government's interference in the matter is not called for. 

Am-CONDITIONED CARRIAGES ON RAILWAYS. 

595. -Mr. Sri Praka8a: Will the Honourable Member for Railways 
state : 

(a) how many air-oonditioned coaches, and of which classes, are 
running on the various lines at the present day; 

(b) what is the extra charge levied for the same; 

(c) if there is a.ny proposal for making any third class coaches air-
conditioned; and 

(d) ij ~ is any movement. to make the saloons of Executive 
Councillors air-conditioned; if not, why not? 

The Honourable Sir Thomas Stewart: (a) Five full I class air-condition-
ed coaches run between Bombay and Howrah and one coach with only 
three I class compartments air-conditioned runs between Bombay Cen-
tral and Delhi. 

(b) The surcharge per passenger travelling in air-conditioned coaches 
is: 

(i) Between Bombay V. T. and Howrah.-Rs. 2 per 100 miles. or 
Rs. 26/8/-from Bombay to Howrah. TQis includes 'the 
supply of bedding to passengers: 

('ii) between Bombay Central and DeIhL-Rs. 5 for any portion-of 
t.he jou!"'l1ey between Bombay Central and Delhi. Theade-
quacy of this charge is under consideration. 

(c) The Honourable Member is referred to the reply given 01\ ~ 
February, 1938, to part (c) of Mr. Avinashilingam Chettiar's starred ~ 
tion No. 467. --.-:.; 

(d) There is no proposal at present to air condition the. Executive ~ 
cillon' saloons. 

, ., 

INCOME FROM AIR-CONDITIONED CARRIAGES ON RAILWAYS. 

500. -Mr. Srj. Pru.sa: Will the Honow'able Member for ~  
state: . 

(a) what extra income. if any. was ~  from air-conditioned 
coaches during the time, month by month, that these ~  

have been run; and 

(b) if Government ~  satisfied that the outlay on .the same has 
been justified by results '1 

The Honourable Sir Thomas Stewart: (n) The runnling of air-conditioned 
coaches on the Bombay-Howrah service was commenced on December 1st, 
1937. Excluding earnings derived from intennediate bookings, which are 
not at present available, the actual earnings de..rived from the surcharge 
levied for travel in these carriages amounted to Rs. 5,685 during the 
mont.h of December, 1937, and Rs. 6,833 duringllhe 'month of January, 
1938. 
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(b) The coaches have not yet been in s?rvice ~ ~ a ~  10D« 
period for Government to formulate a ~ ~  ~  . The results 
obtained to-date indicate that the outlay IS likely to be Justified. 

EXPEDITION INTO SNOWY MOUNTAIN REGIONS IN INDIA. 

597. -Mr. Sri Prakasa: Will the Foreign Secretary state: 

(a) if permission has recently been giveD: to RD;Y ~  ~ ~ ~  
to go into any snowy mountain regIOns WIthm the .JurIsdictIon 
of the Government of India. and if so, to whom; 

(b) if 

(c) if 

(d). if 

Government have mnde sure that there is no danger to the 
Jives of these foreigners; 

it is a fact that a nl).mber of Indian labourers accompany 
such eX'peditions and whether Government are making sure 
by proper physical examination and otherwise that those who 
are to accompany these expeditions are fully capable of belU'-
ing the hardships involved; and 

Government propose to make sure that the expeditions thllt 
take these labourers with them. assure their dependents of 
adequate compensation in case there should be accidents? 

Sir Aubrey .etcalfe: (a) Permission has been given to a German Ex-
pedition to attempt the ascent of Nanga Parbat this summer. 

(b) No. There is always SOme element of risk in mountaineering 
expeditions. 

(c) The porters employed by such expeditions are carefully selected 
through mountaineering experts, who make sure that they possess the 
physical and other qualities necessary for the work they are expected to 
·do. 

(d) Government fully recognise the desirability of sllch arrangements 
and so far as they are aware adequate compensation has always been paid, 
when accidents have unfortunately occurred· 

ACCIDENT TO A HAJ PILGRIM TRAVELLING BY THE KARACHi MAIL TRAIN. 

598. -lD1aD Bahldur ~ J'azl-i-Baq Piracha: Will the Honourable 
Member for RailWAys please state: 

(a) if it is a fact that a passenger going for Raj pilgrimage by the 
!Karachi mail train fell out of the carriage on the nig-ht 
between the 20th ilnd 21st January, '1938. and expired. being 
unattended ; 

(b) if it is a fact that the alarm signal chain of the t.rain was not 
in working order and that, in spite of the fact that the chain 
was pulled with great strength by the passenger to stop the 
train. it did not stop? If so, has any action been taken 
against those responsible  for seeing a.nd mamt8.ining the 
train and its various parts and instruments in order; and 
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(c) whether an article published in the Khadim Kaaba of Lahore, 
dated the 4th February, 1938, under the heading •• Railway 
walon ki qabil muakhisa ghaftat" was brought to the notice 
of Government and whet·her Government have made any en-
quiries about the facts stated in the article and taken any 
action against those responsible? If so, what is the result 
of the enquiries made and the 'action taken? 

The Honourable Sir Thoml8 Stewart: (a) The guard of 8 Down Lahol'e-
"Karachi Mail reported to the statl.ion master at Ghotki that, at about 9-50 
P.M. on the 21st January, 1938, a passenger had fallen 01,lt of the train 
between Sarhad and Ghotki. A search was made by the Permanent Way 
Inspector and a travelling police constable, by trolly, and the dead body 

oo()f an old Muhammadan gentleman was found between the stations 
'named. The travelling police constable remained in charge of the body. 

(b) No. The ,guard of the train reported that the alarm chain had 
been pulled by a passenger in a third class compartment and the tril.i.n 
stopped at mile 333. The passenger, who pulled- the chain, stated that 
-the man fell out of the train whiile he was washing his hands. No com-
'plaint was made of failure to operate the alarm chain. 

(c) The reply to the first part is In the affirmative, and in view of my 
'reply to parts (a) and (b), the second part does not arise. 

BQGIE CARRIAGES ON RAILWAYS. 

599. *Babu KaiJash Behari Lal: Will the Honourable the Railway 
Member be pleased to state: 

(6) the total number of bogie carril&ges, both broad-gauge and metre-
gauge, in different Railways; 

(b) which Railways have constructed or are constructing the im-
proved type of bogie carriages, and what is the number there-
of; and 

(c) how many of such carriages are third class and intermediate 
class? 

'!'he Honourable Sir 'l'homas Stnran: The information is being col-
lected and will be laid on the table of the House in due course. 

POBITION IN REGARD TO W AZIRISTAN • 

.000. *Sardar lIIaDgal Singh: Will the Foreign SeClretary please state: 
(a) whether the tribes have been faithfully carrying out. the terms 

of the compromise arrived at last yoar; and 
(b) what is the latest position in regard to Waziristan? 

Sir Aubrey Ketcalfe: (a) So far as Government a:'e aware the tnbes 
have complied with the orders announced to them. 

(b) Active operations on' a large scale in Waziristan have ceased, but 
no settlement has been reached with, the Faqir of Ipi, -and minOJ'incidents 
still occur from time to time. 
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MAliUF ACTURE OF AEROPLANES IN INDIA.. 

601, *JIr, •. ADanthuaJanam AYJlDlu: (a) Will the Honourable-
Member for Communications state if it is a fact that the first mroplane walJ. 
built in India by the staff and cadets of the Aeronautical Training Centre 
of India to be used for training the reserved forces? 

(b) What is the cost of the plane, and did it make its first flight? 

(e) Wa.o, only t.he assembling of parts done in India, or were the parts 
and the engine and the machinery imported, and if so, from which country l' 

(d) Have Gpvernment given any contribution for the building of the-
plane, and, if so, how much? 

_ (e) Has the experiment proved successful, and do Government 
~  to establish a Government factory for manufacturing leroplanes iDs 
India? 1£ so, when and, j£ not, why not? 

'rheJlOJiOul'able Sir Thomas SteWart.: (a), (b) and (c). The-
Ilonourable Member is referred to the reply given to question No. 88" 
by the" Ronoutable Raja' Yllveraj Datta Singh in the Council of State on 
the 17th February. 1938. The aeroplane is intended to be used for civil' 
purposes only, and was a88embled as a training exercise for the students: 
in the Aeronautical Training Centre of India, Limited. The cost is not. 
known. 

(d) No. 

(e) Does not arise. 

INDIANS IN CERTAIN BUSINESSES AND PRoFESSIONS IN AFGHANISTAN. 

601A. *)[aulvi )[uJlammad Abdul Ghani: Will the Foreign Secretary 
be pleased to state: 

(a) the approximate number of Indians in Afghanistan doing busi-
neBS 8S money lenders, bankel'S, brokers and merchants; 

(b) whether the Indian capitalists and merchants of the Punjab have-
submitted any representation to the Government of India 
requesting ~  to recommend to the Afghanistan Govern-
ment to give them fruits monopoly? If so, with what results;. 
and . 

(c) the total numbe·. of Indian medical doctors, profeqol'l!, ~~  

and others serving in Afghanistan? 

Sir Aubrey Ketcalfe: (a) Money lenders and Bltnkers-Nil'; Brokers--
35 and Merchants-105. 

(b) No such representation has been received. 
(c) Doctors-15, Compounders-seven, Professors-17, Engineer-one-

and Mechanics-nine. The figures are approximnte. 

UNSTARRED QUESTIONS AND ~  

funs FOR THE RXCBUITM"ENT AND TBAJNING OF 8'f1l!Oll])JNATE E'i'A'FF lY 

DnrURENTDivL'UON8 OF THE EASTTNDIAN RAILWAY. 
46. Qht KUhlmmad .Allmad. XISml: (a) Will the HonOol'sble Member 

in charge of tbe I{ail\\<RYs be pleased to state whether there are different. 
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rules for the ~  and training of subordinate staff in different 
Divisions of the East Indian Railway? 

tb) Is it a ~ that. in Luckn?w, I?iil.aput and. Allahabad Divisions, 
Assistant Station Masters, Travellmg TIcket ~  and employees 
of' other branches are provided as Guards when they apply or when 
'\"at:ancies exist? 
(c) Is it a tact that in Moradabad ~ they are told ~  this is 

not their avenue of advancement and tmtslders are recrwted when 
required? 
(d) Is it 9 fact that iii. the Moradabad Division rules undergo a chang& 

with the change in t.he set of officers? 

The lIonourable Sir Thomas stewart: Goverumellt are iniormed as 
follows: 

(a) Ko. 

(b) Transfer of staff from one category to another is permissible, 
provided the employees concerned are suitably qualified and 
vHcancies exist. 

(c) The reply to part (b) applies equally to the Moradabad Division. 

(d) No. 

RESTRRTION ON RAILWAY SERVANTS AGAINST QUALIFYING IN 'IDE DtnIES OW 

OTHER POSTS ON TDE EA.ST INDIAN. RAILWAY. 

47. Qui Jluh&mmad Ahmad Kazmi: (a) Will the Honourable the 
Railway Membt'r Illease state whether there is any restriction on Railway 
servants on the East Indian Railway against qualifying in the duties of 
other posts? 

(b) Call a Booking Clerk, Relieving Clerk. Assistant Station Master •. 
Tj.cket lil.xaminer qualify in the duties of a Guard, Controller, etc.? 

(c) Do Govp,rmllt'nt consider it futile to increase the qualifications of 
Railway employees when they offer to do so? 

The Honourable Sir Thomas Stewart: Government are informed as 
follows: . 

(a) Xo. 

(b) Yes. 

(0) Does not. arise. 

PBOMOTION OF C Cl.A.ss. GUABDS IN TDE MORADABAD DIVISION OF THE EAST 
INDIAN RAILWAY. 

48. QUi irhllammad lhln&d Kumi: (a) 'Vill the nonourable the 
Railway Member please state whether it is a fact that C class Guards 
are not prorpoted to n class in the Moradabad Division unless they 
.:}ualify in the duties of an F class Assistant Station Master? 

(b) What is the avenue of advancement of a  C class Guard as per. 
Rules for the recrUItment and training of subordinate stafi? 



1368 LEGISLATIVE ASSEMBLY. [2ND MARCH 1988. 

. " 
(c) What is the maximum pay of a C class Guard and 'what is the 

mllximum pay of an F class Assistant Station Master? Are these posta 
on the same or identical time-scales? 

The Honourable Sir Thomas ~  With your permission Sir. I' 
propose to reply to unstarred questions Nos. 48, 49 and 50 together. I am 
obtaining information and will lay a reply on the table of the House in clue 
course. 

~  OF F CLA.S'l ASSISTANT STATION MASTERS ON THE EAST lNDIA.N 
RAILWAY. 

t49. Qui Kuhammad Ahmad ltazm1: (a) Will the Honourable the 
I-(ailway Member please state what is the avenue of advancement of J' 
class Assistant Station ~  on the Oudh and Rohilkhand Railway 
flection of the East Indian Railway? 
(b) Are Controllers non-qualified Assistant Station Masters, and are 

they better qualified for the post of an Inspector than the F cla8s Assist-
ant Station Masters? How many non-qualified Assistant Station Masters 
have been promoted as Inspectors during the last two years, and what 
was the pay drawn by each and what was the pay of an F class Assistant 
Station Master on the day? Have these men to check the work of 
Station Masters and Assistant Station Masters, and have they any ex-
perience in that line? 

(c) Is the combined seniority list maintained in the Office of the Chief 
Operating Superintendent being strictly adhered to, or is it subject to 
deviation? If so, why? 

GRIEVANCES OF F CLASS ASSISTANT STATION MASTERS ON THE EAST INDIAN 
RAILWAY. 

+50. Qui Kuhammad Ahmad ltazmi: (a) Will the Honourable the 
Railway Member please state whether Station Masters on Rs. 200 grade 
are held senior to F class Assistant Station Masters drawing Rs. 290 
pay? 

(b) Are F class Assistant Station Masters posted as StatiOn Muten' 
to stations on corresponding pay? If not, why not? 
(c) Is it the intention of the Railway Administration to abolish the 

posts of F class Assistant Station Masters? If so, why? 

(d) How many F class Assistant Station Masters are now in existence 
and since when are they blocked on Rs. 290, the maximum of their grade? 

ABOI.ITION AND CREATION OF POSTS ON THE EAST INDIAN RAILWAY. 

51. Qui Kuhammad Ahmad ltazml: ( a) Will the Honourable the 
Railway Member please state how many posts were abolished on the East 
Indian Railway during the last eight years, and how many were created? 
(b) What is the policy of Government in respect of' the rights of the 

State Railway employees whose posts are abolished and who are utilised 
on posts created in place of those which have been abolished? 

The Honourable Sir Thomas Stewart: (a) Government have no in-
formation and they consider that the Jabour and expense involved in 
collecting it will not be justified by the results to be achieved. 

tFor an,wer to thia queBtion, ,ee aDBwer to ~  48. 
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(b) The rights of employees whose posts are abolished are regulated by 
rules and conditiolls of service applicable to the new posts to which they 
may be appointed. 

WEEK-END RETURN TICKETS ISSUED ON RAILWAYS. 

52. JIr. Umar Aly Shah: (a) Will the Honourable the Railway Member 
state if week-end return tickets are issued by all Railway companies? J1 
not, why not 'I 

(b) Why is the issue of week-end return tickets restricted to Fridays 
and Saturdays only? Why are they not iBBued On Sundays, Mondays 
and Tuesdays a8 welJ? 

The Honourable Sir "l"homas Stewart: (a) Week-end return tickets. 
:subject to certain restrictions 8S regards the minimum distance, are issued 
-over practically· the entire system on the East Indian and Eastern Bengal 
Railways, for all classes, on the Bombay, Baroda and Central India 
Railway for first and second classes, and on. the Assam Bengal and Bengal 
Nagpur Railways for intermediate and third classes. Other Railways have 
not considered that the grant of such concessi.ons will bring them any 
additional revenue. 

(b) The issue of these tickets is restricted to Fridays and Saturdays to 
permit of their being availed of by those desiring to take advantage of 
Sunday being a holiday. 

CLoSING OF THB KOTIPALU-CooONADA BRANCH OF THlIl MADRAS AND SoUTHlllBN 
MAHBATTA RAILWAY. 

53. JIr. Umar .Aly Shah: Will the Honourable the Railway Member 
tJtate if it is a fact that the Khtipalli-Coconada Branch of the Madras and 
Southern Mahratta Railway will be closed? If so, when and why? 

The B:cmourable Sir 'l.'homas Stewart: A proposal" to close this branch 
is under consideration. It is being run at a loss due, in some measure, 
to uncont.rolled road competition. It has, however, been decided t6 delay 
a final decision, in order to ascertain the effect of t.he measures which are 
under contemplation for the co-ordination of road and rail transport. 

OPENING OF STATIONS NEAR VILLAGES ON THE MADRAS AND SOUTHERN 
MAHRATTA AND SOUTH INDIAN RAn..WAYS. 

54. Mr. Umar AI,. Shah: (a) Will the Honourable the RaHway Member 
state whether Government are aware of the difficulties of the villagers 
where the Railway stations are situated far from the village!!, e.g., Kotipalli. 
Biccavole, Durgada, on the Madras and Southern Mahratta Railway and 
Srivilliputtur and Palani on the South Indian Railway? 

'(b) In places where the Railway lines are running near the villages, 
why are the stations situated far from the villages? 

(c) Have the villagers assured the Railway authorities the minimum 
income per day? If so, why are their requests not complied with by 
opening the stations? 

The JlDnourable Sir Thomas Stewart: (a) Government are aware that 
it. is more convenient to live near a railway station. 



LEGISLATIVB ASSEMBLY. [2ND MARCil 1938. 

(b) Station sites are selected in consultation with the local ei vii autho-
rities., but technical railway considerations, bot.h engineering a!d operating, 
have also to be taken into account. 

(c) Possibly Government at all times take into account opinion expres-
sed by local authorities as to the volume of traffic to be expected for any 
particular station. They cannot, however, always accept this in its entiret.y 
as expert investigation usually shows t.hat the volume of traffic has been 
over-estimated. 

I8SlJB OF RBTtTBN . TICXE'l'S FOR TlIB FACILITY OF SOlJ'l'H INDIAN RESIDENTS 
.  . IN DELHI ·AliD SIMLA. 

55. JIr. U'mar A1y Shah: Will the Honournblethe Railway Member 
please state whether Govemment have considered -the question of ~ 

facilities for the South Indian residents in Delhi and Simla by the issue 
of concession return tickets available for not less than one month through-
out the year? 

The Honourable Sir Thomas Stewart: No, but I will convey the 
Honourable Member's suggestion to the Agents of the Great Indian Penin-
sula, Madras and Southern Mahratta and South Indian Railways for 
consideration. 

ELECTION OF MEMBERS TO THE 5T ANDING COMMITTEE ON 
PILJ-RIMAGE TO THE HEDJAZ. 

JIr. Pre8i4ent (The Honouralile Sir Abdul' Rahim): I have to inform 
12 NOON. the Assembly that upto 12 Noon on Friday, the 25th February, 

1938. the .time fixed for receiving nominat;Wnsfar the Standing 
Committee on Pilgrimage to the Hedjaz four nomina.tions were received; 
since when the candidature of two .members has been withdraw-n. As the 
number of candidates is now equal to the number of vacancies, I declare 
~  Ghulam Bhik Nairang and Maulana· Shaukat .A.li to be duly elected. 

ELECTION OF THE STANDING COMMITTEE51 FOR THE DEPART-
MENT OF EDUCATION, HEALTH AND LANDS AND THE 

COMMERCE DEPART::\fENT. 

Mr. President (The Hon01,l1'able Sir Abdul' Rahim): I have also to 
mform the Assembly tha,t the following Members have been elected to the 
Standing Committees for the Department of EduMtioe/·HMIth arid La.nds 
and the Commerce Department, respectively: 

Standing Committee fOT the Department of EJducation, Health and Landa. 
1. Mr. P. .J. Griffiths. 

2. Mr. K. M. Jedhe. 

3. Sardar Sant Singh. 

Btanding Committee for the Commerce Department. 
1. Mr. J. D. Boyle. 

2. Mr. T. S. Avinashilingam Chettiar. 

8. "Sabu Baijnath Bajoria. 



THE ~ BUDGET-GENERAL DISCUS'SION. 

FmST STAGE. 

Mr. President (The Honourable Sir Alidur Hahim): The General Dis-
cussion of the Budget will now go on. Under the Standing Orders, I fix 
15 minutes as the time limit for discussion for any Honourable Member, 
and 20 minutes for Leaders of Parties and one hour or more, if necessary, 
for the Government Member's reply. 

Mr. Bhulabhai I. Desai. (Bombav Northern DIvision: Non-Muham-
madan Rural) : Mr. President, I rise ~ make a statement, in consultation 
wit·h the Deputy Leader of the Independent Party IUld the l.eader oJ. the 
Congress Nationalist Party and the Leader of the Democratic Party, for all 
practical purposes, the real majority of this HousE". 

An Honourable Kember: Elected majority. 

Kr. Bhulabhat I. Desai: I am wilJing to accept the correction as a 
matter of form though the number of Members for whom I am speaking 
today is the majority in the House. 

As matters stand, this year, looking 'down the Demands for Grants on 
which cuts used to be moved and the vote of the House used to be taken, 
there are absent the Demands for Grants under three heads: the Staff, 
Household and Allowances of the Governor General, Foreign and Political 
Department and the Defence Department. It is the last two with which 
my present statement is concerned, that is to say, the Foreign and Political 
Department. and the Defence Department. Ever since 1924, the Demand 
for-Grants under General Administration have been divided into several 
heads, and among them a place has always been found in one name or 
another for Foreign and Political Department and the Defence Depart-
ment. The result of that sub-division has been that this House has had an 
<>pportunity of expressing ita opinion by means of a direct vote on the 
policy of the Government as regards t.hese two important parts of Govern-
ment machinery. It is somewhat strange that this year, and notwith-
standing the fact that so far as the constitutional provision is concerned it 
continues to remain the same, that the Government have chosen to take 
this particular extraordinary course. Looking at the Government of India 
Act, 1919, section 67-A(3), the provision relating to the !lowers of the 
Governor General and of the Governor General in Council are in pari 
materia the same as those which are contained in the transitory provisions 
contained in the new Act in Schedule IX. I will call your attention and 
the attention of the House to those provisions: 
"The proposals of the Governor General in Council for the appropriation of revenue 

or moneys relating to the follQwing heads of expenditure shall n.>t be s\lbmitted to the 
vote of the Legislative ABBembly nor shall they be open to discussion by either Chamber 
at the time when the annual statement is under consideration, unless the Oovenior 
G'eneral otherwise directs." 

Then follow the different items to which this prevision applies. I call 
attention to what appears as item (v) under that head : 
"(v) expenditure claBBi6ed bv the order of the Governor General in Council .&-
(a) ecclesiastical, . 

(6) political, 

(e) defence. 

( 1371 ) 
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If I may call attention to the terms of sel:tion 67-A as it appears in the 

Ninth Schedule, the only changes that I can see, which are veJ:'l>al, are 
that instead of item (v) it is ~ (Vi) and the language used is this : 
"upeu.c1itnre clauified by the order of the Governor General in Council aB ; 

(a) eccleaiaatica.l 

(b) external atfail'8 

(c) defence, or 

(d) relating to tribal areas." 

There are four heads instead of the three in the old Act. The only change 
which, so far as I can see, is not material for the purposes of this state-
ment is that, whereas under the Act of HH9 the sub-head was (v), here the-
sub-head is (vi), and that the sub-divisions have one added item under the-
new Act, namely, the one relating to the tribal areas which did not exist 
in the old Act, but so far as political and defence are concerned, they are 
described in the New Act as external affairs, and in respect of defence the-
language for all practical purposes is the same. It is true that there is con-
stitutional power to do what the Government of India have purported ~ 

do, and the question really is not" whether they have the power; the ques-
tion is whether they should have or must exercise the power which un-
doubtedly has been given to them by the law, the power which was held in 
abeyance for a long period of time since larger and -larger popular repre-
sentation in this House became the Opposition from time to time. And 
even as regards the power the position may be looked at in terms of the 
section both as regards its opening paragraph as well as with reference to 
sub-head (vi) to which I have referred. There may be a difference, of 
opinion, and I am prepared to concede that there can be, as to whether 
or not the Governor General himself could not have intervened in this 
matter by lifting what may appear to be a ban on the casting of a straight 
vote on defence ann external affairs .. The lariguage, Sir, is this: 

"The proposals of the Governor General in Council for the appropriation of revenues 
relating to the following heads of expenditure shall not be submitted to the vote of the 
Legislative .Assembly, nor shall they be open to di8CIIBBion by either Chamber unleBs 
the Governor General otherwise directs." 

It is true that it is possible to hold that the words "unless the Governor 
General otherwise directs" merely qualify the right to discuss, but in the-
way in· which the section has been framed the better' opinion appears to be-
or what would appear to be that, "unless the .Governor 'General otherwise-
directs" qualifies both parts of the opening portion of the section. In 
other words, it was competent to the Governor General, had he so chosen 
to maintain what had grown up to bea salutary, useful and. important 
convention in this House, that this HouBe shall express its opinion by a 
direct vote, and not by some indirect method, for the purpose of letting 
the irresponsible Government know what, at all events, is the view of the 
elected Members of the House, the taxpayers' representatives on their 
policy under these two heads during the year in question. In any event. 
whether the Governor General could or could not intervene, the matter at 
all events does not admit of any difficulty in so far as sub·c!ause (vi) of the 
transitory provisions of sect!OD 67 A is concerned. They are under sub-
clause (vi)-expenditure classified by the order of the Govel'DOr general in 
Council. Then among the heads ~  are external affairs and 
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defence. I presume that in order to discontinue the former practice the 
Governor General in Council must have passed an order whereby they 
wanted to bar what is more material; and .i Wliut to emphasise this before 
the House that the right of a direct vote, even though it may be superseded 
by the Government in exercise of their powers, is a right to which the 
House attaches great value ("Hear, hear" from Oongress Benches), for, an 
emphatic expression of opinion reiterated from time to time might even,-
to use the language of one of the Members of the European Group,-by its 
acidity, dissolve a certain amount of rust on the minds of even an irres-
ponsible executive. For, indeed that is really the value of all votes 80 
long as you have not a true democratic Constitution. r am aware, as is 
sometimes said, that in the budgets of democratic 'responsible Governments 
not many changes could be introduced by way of amendments because of 
their commitments, either foreign or internal or for 80cial purposes, but 
they have the paramount control over the personnel of the executive itself 
which puts forward these proposals, so that, no vote may be  immediately 
necessary in a matter of this kind in kuly responsible Governments; but 
in the esse of irresponsible executives the vote becomes one of paramount 
value amI importance. 

I wish to can attention in this connection to the _Report of the Joint 
Parliamentary Committee which reveals to a certain extent the mind 
behind the step which has been taken and what is in store in the future "10 
for as the new Government which is contemplated by the Act is concerned. 
I shall read, Sir. only a few lines from tbe Report of tha.Toint Parlia-
mentary Committee, page 22. It. deals with the Central Legislature and 
the Army Budget: 

"The one real danger of friction, and that a serious one, lies in the very large 
proportion of central revenues, which is, and must continue to be, absorbed by the 
Army budget. It is true that this difficulty is inherent in the facts of the situation." 

Sir, it is not my desire to enlarge upon this, but in one word the facts 
of the situation mean an army of occupation in this country. ("Hear. hear" 
from Congre8s Benches.) It exists at the present day, _ and this is the 
danger which all my friends opposite have scented in order at least that 
before any other changes come on, they may not have to be intluenced, if 
they at all care to be influenced, for I know that they have followed the 
old policy of Bourbons,-they learn nothing and they forget nothing. The 
report continues: 
"Ever since the Act of 1919 the Central Legislature has constantly sought to-

thitl is in inverted coma." in the report ittlell,-'magnify its functions in the reserved 
field of the Army Budget' ... 

It was realized that this House has continued to discuss the question of 
~ Cut on the Army Budget in all its varied aspects including or rather 

commencing with· that odious word, which becomes necessary in this 
country,-Indianisation,-and of course the over-burden of taxation by 
reason of extravagant and excessive expenditure. I continue to call atten-
tion to the report which throws more light than thf. words themselves 
would indicate, if only you read carefully snd with a certain degree of 
circumspee-tion. 

"The serious friction thus caused would be likely k. manifest- itself in even 
stronger form in the future in a Central Legislature Buch as was proposed by the 
Statutory Commission", 'I"iz.- . 
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-a Central Legislature consisting entirely of what are now called British 
Indian Provinces exclusive of the Princes, somewhat similar in colour to 
this House without the nominated block. Interesting though it is, I will 
leave out the rest because it is unnecessary for my preIJent pmpose: 
"Yet, in sprt.e of these weighty consideratiOlls the danger of friction between the 

Governor General and the legialature over the Army Budget undoubtedly furnishes an 
additional argument against responsibility at the Centre ill a purely British India 
Federation. " 

I do not want to read any more. 'Ve are in a sense, at least so we are 
told by constitutional lawyers, functioning as a Federal Legislature in 
certain respects. It is obvious, therefore, that until we become trammelled 
or controlled or guided or stabilised in a way somewhat different to the 
present nominated block today the British India Legislature is not allowed 
as they do not wish· it, to have a right of direct. vote under the head of 
defence and under the head of external affairs. The reasons are provided 
more by the Joint Parliamentary Committee than I could have expressed. 
I have my own view, a little more st.rict than what there appears, but I 
suppose it is their desire to accustom the future tamed Legislature to a 
habit of accepting the fact that 88 a matter of vote these items will find no 
place. But whatever may be their motives with which I am not concern-
ed nor this House, the fact remains that nothing had occurred except a 
vote against them each time to which they might or might not have given 
even a temporary thought but which is a thing that they do not desire this 
year. 

As the Joint Parliamentary Committee itself states very clearly and 
definitely, a large part of the central revenue is absorbed by the Army 
Budget. It is a sore point with us because we believe that OUr monies 
should be better utilised by economies in that particular branch of Gov-
ernmental activity. And we, therefore, find ourselves in this sitJlation 
today that contrary to the practice of many years past the two heads under 
the demands for grants do not exist. And taking stock of the situation 
and the manner in which our vote has hitherto been responded to,-if you 
call it a response which is always an entire absence of response,-we 'do 
not wish to give the Government the pleasure of becoming parties to a 
form of democratic Government without its reality. We wish to point out 
that if they go on step by step in the direction in which they are moving, 
the only remedy is their removal; and, therefore, in consultation with my 
friends. we have come to this decision that we shall not take part in the 
general discussion of the Budget, that as and when the demands for grants 
are moved, without any speech we propose to oppose them; and when they 
come to the Finance Bill their fate by t.hat time will be properly sealed. 
So that the protest which is not a mere matter of wordR but which. I am 
glad to find, all elected self-respecting Members of this House support, has 
taken the form which 1 am placing hefore you. We wish the House and 
the world to know the attitude of all of us on the manner in which the 
practice of their making these demands has been broken in 8 manner and 
under circumstances which expose the hollowness of a Constitution in-
tended to make it appear to the outside world that there sits in India a 
legislature controlling the executive. The sooner it is known ·that that is a 
bare hyPOCritical statement wrapped in a constitutional form ~  the 
sooner that knowlede-e comes home to all of us and to the world at large, 
the better. I, therefore, submit, Sir, that the condu9t of Government has 
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furnished us an' opportunity of saving .ourselves a ~  amol,lDt of 
time which most of us may easily employ better for purposes and in the 
services to Which we have dedicated ourselves. And I should be very glad 
if from' tomorrow other business ~  introduced of a legislative aature 
where, at all events, we are in a posit.ion to giYll u vote on every item 
brought before us. Assent may be withheld if we change it too far but 
that is a final resort. In any case in those measures we have 's larger voice 
and we propose to continue to exercise that for the present. _ B!,lt in a 
matter in which our voice has remained unheard and our vote has been. 
treated with scant courtesy and now that even the right of vote is itself 
cienied, we have taken the decision which we. have decided to take. 

Sir Oowasji oT8hanJir (Bombay City: Non-Muhammadan Urban): Sir, 
even It cursory glance, at the Budget that has been presented to us, wiU 
show that the Defence Department plays a greater part, than it ever did 
before; but unfortunately, this HOllse has been deprived of the privilege of 
moving a direct cut on t.he Defence Department, thus depriving Honour-
able Members of this House from expressing their opinions and making 
their suggestions in a concrete form. I will not go into the legal aspect 
of the case. My Hononr&ble friend, the Leader of the Opposition, who is 
a well-known lawyer in India, whose services have been at the disposal of 
this House ror the 18st few years and,-I take this opportunity of stating,-
have been appreciated by all sides of this House including Governmeut,. 
has expressed his opinion. It is not for me as a layman to 'endorse that 
opinion, but I may be allowed to express an opinion based on common 
sense if not on law, that to deprive this House, at this stage, of the 
privilege, it has had of expressing its opinion on the Defence proposals ;)f 
Government by 6 direct vote, is a most un .. ·ise policy on tl;te part of 
(}overnment. Perhaps, bus.\" as they are, they have not had sufficient 
time to consider that aspect of the case. 

It may be contended, that we can express our opinions on the Defence 
~ without a vote. No one knows better than yourse1f, Mr. ~ 

dHnt, the great difference hetween merely expressing opinions and not 
being able to find out whether a majority of this House endorsed ~ 

opinions b;y a direct vote or not. I have heard discussions in this Housa, 
where opinions have been expressed without a direct vote, and I have 
also heard; what those not present in the House have said about the 
opinions expressed. Why, it can be contended by men having two opposite 
points of view that the discussion l'Upported each of them; but, when vou 
~  to &' vote, there can be no speculation ~ to what the House really 

believes .. We do not want to be 111 the posItIon of having to speculate, 
01' aIloWlng ~  public to speculat.e as to what is the opinion of the House 
on the questIOn of Defence. Why, there was a debate in this House 

~ other day, on a motion for adjournment, and I fO'.lnd that ~ 
members of the public imagined that the discussion showed that this 
House was strongly in favour of a larger and larger expenditure on the 
a1'llly. 'That is how the opinions of the House and those expressed by' 
Honourable Members without a direct vote can be milmnderstood. There· 
fonl,tlie importance of a vote cannot be emphasised too often. Mv Party 
has had the privilege for a number of years of moving the cut under thi8 
Demand· and we were just considering as to what form it should take 
when we found that the Demand did not appear in the Budget, ~ 
IlOW tr.yand draw the attention of Honourable Members of Government 

f • ~  -. • ..' • • '.', 

D 
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to the great difference ill the constitutional position of this House, and 
of the House, tllat. they hope, WiU cQme into existence under ltefierll.-, 
tion ..... 

lD'. 5. K • .Joabi: It will never come into existence. " 

s;r 00wa&l1 Jeh&D.gil': It is true, that under the Constitution as framed 
in the Act ot IUa5 tlle non-otticial Members at this House will be deprived 
of a direct vote 'on the questiOn of Detence; but, anybody, whO bas 
foHo>\ed tine discussions in tlle !tound Table (Jonterence, will realise that 
that. pomt was not forgotten: It was discussed at considerable length. 
and to mtlBt the arguments of those who went from India, i.t ~  ~  

~  the l\1inisters of the fmure, who will be from the elected representa-
tives of .the country, would have full knowledge of the administratIOn of 
the Army" and be able to tlxpress an opinion in private to thE: Viceroy with 
regard to the expenditure on the Army. Where are those .Ministers here 
today? Who is there to give advictl t.o the Viceroy with regard to the 
expenditure on the Army today? In the l"ederat.ion as I visualise it,the 
Ministers will be in a position not only to give advice, but to give that. 
advice after .fuil and Cl:lleiui conSIderation and study. That adviGe muy 
be rejected, but when. discussions take place in this House-it· will 
certainly be without a vote-and issues are raised by non-official Memberi\, 
I take it that the Ministers wUl· also reply in defence of the proposals of 
the Government, if they are in agreement with those proposals. No such 
thing exists. today. We are still under the old Constitution of 1919; and 
the only .right and privilege which we had of expressing our opinions from 
this side of the House and getting those opinions endorsed by a vote, has 
disappeared on the present occasion. 

Now, it may be contended that the Viceroy and Governor General in 
Council. cannot help themselves_ It may be contended,that, however, 
much they may be in agreement with the opinions expressed by us on· this 
occRsion, they are bound by t.he Act ;If 1935. fhat:8 the ,egal aspect 
Bnd I am turni:Qg to it again for one minute. We are advised that it 
was in the power either of the Viceroy or of the Governor (lenexal in 
Council to continue this privilege so long 8S the Constitution ·of 19H1 
applies to this House, and that there is nothing in the Act of 1985, which 
forced them to take the steps they have taken on the present occasion. 
If that is so, then a strong protest from this side of the House is more 
than due, IUld. it hus to be considered what shape and form. this protesa; 
ilhould take. :My Party and.I have comE' to the conclusion that the pro-
test ~  ~ the form just stated by my Honourable friend,· Mr. 
Bhulabhal DesaI. We shall take no part in the general discussion of 
the Budget, and we shall help without speeches to throw out the demands. 
!n short, we are of opinion, that, deprived of this vote, any discussions 
III this House would be a waste of time. We are here to do· our legiti-
mate duties., and that we ~  ~ to do. We shall request Govern-
mf'nt to brmg forward buslDess In whICh we can take as effective or ~ 
e!fective a part. as we have done in the past, and it will be our dutv t.o 
gIve our best attention tf) such business. But with regard to the Budget 
we hAve come to the definite conclusion that under thealtereilcondifiiOl'!8' 
~  ~  1->eof no avail. Mere ventilat.ionof views we 'have had 

~ 'Yith ~  to t;he Finance Bill. we shall adopt. thesRme atti. 
tude, under the present CIrcumstances and conditions. 
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. I have ~  further to say, Mr. President. We sincerely ~  to 
have to take this step, but we are not responsible for it. (Hear. hen.) 
The responsibility for having forccd us to take this step, is on the shoulders 
Qf rn)' Honournhle friends, who sit opposite. (Hear, hear,) They must 
hear the resf'()]1sihility, and they must answer their masters, as we have 
to answer oin' masters, the Indian Electorate, (Hear, hear) and I trust 
and hope that they have got a good answer for their masters in England. 

Sir Muhammad Yamm Khan (Agra Division: Muhammadan Rural): 
Sir, thp, Honournble the Finance Member in his speech the other day 
said that India is a disappointing country for prophets. He also quote.l 
some predecessor of his who had described it t.o him as a land of unfulfilled 
prophecies. When he use[J the expression that the Bnd'let maintained the 
strrtu8 quo T think hp, made a wrong prophec.v, and also when .he made 
nn obf'ervatioo in hi!' speech that the agreement :\8 regards the naval 
expenditure would not be criticised as his other previous agreement, he 
mnde a wronz prophecy. The Budget is not a dull one as he thought. 
It is a ~  exciting one. The excitement which it has created :1oe1' not 
remain within the walls of thii! Honse; it will go not only throughout 
India but ahroad, and I think that that excitement wiH be in the good 
interests of the country. 

As pointed out by the Honourable the Leader of the Opposition we 
have been exercising this right under the Constitution of 1919 and the 
same words are emhodied in the Constitution framed in 1935. WP,; have 
enjoved a certain riQ'ht for the last 17 years and when we are denrived of 
it, it is a step which \\'e cannot like nor can we approve of it. While we 
have been ~ -For an ~  in the rights and privile!les I)f this 
House, we find that not onb' are no greater nrivileges accorded to us, 
bllt. even the little. that hnve hp.en enjoverl hy this Ho,'se before are reing 
taken away under a section which has not been used for the nast 17 yell"s. 
Mv Party is fnl1y agreed that we must lorlze au" protest a!!Rinst this. We 
cannot hp fl ~  to any curtailment of the ril!hts of this House, (Hear, 
hear.) 'Whf\tpver Party .,,-e may belonq tt, while sitting in this House, as 
Memhers of this House it ~ 011T duty to see that the rights and privilegell 
of this House are not curtailed. . 

The Government Members nnw ~  t.hat thev have no voice, DO 
personal voice, that they are diC'tated bv one ~~  from outside 
and that thev cannot exnreqs their own opmlOn. That is an un. 
fortunate position, bllt T think 9S Members of this House thpJ 
o\1!!'ht to have come 011t anrl. fOlwht for the lJrivileges of this 
Honse whether thpv ar!" ileharred from exnressint! their o1>in;on onen1y 
on the fl()flr f)f this ~  or not. T ilo not knf)w h"w this l1"p;8;on 
haR hpPT\ takpT\, andwhnt {-he Memhm's of the Exe,.nt1ve Council 
were . iloing hehinrl the PUTI""'1 when thi<l deC'i"rhn W'l<l ~ al"'ived 
at .. '1'hey ought to have stood boldly as Members of tbis House. Their 
dutv was twofold: one' as Members of the Executive Counoil and another 
liS i'.femberR of this Legislature. As Memhers of this Legislature' they 
ought to have pleaded the cause of the Central Legislature and the ~
ment of its rights. Even the paltry sums generally put up before us for 
the houses of Indinn soldiers or the bungalows of the Indian offirer, or 
sotne such Minor details-the criticism of even these has been debarred 
from this HO.llse. I do not ~  that a?y Member of this-House caD sleep 
over II curtaJlmf'nt of the rIghts of thu; House and I on behalf of mv 
Pa.rt.y, join in this protest and we ",hall not take part ~ any discussion. • 
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·.t. It. S. hey (Berar: Non-Muhammadan): Sir,r' huve risen to 
Imllorse what the Leader of the Opposition has alrea.dy announced to ;the 
House. My Party has also agreed to take up the attitude towards this 
: Budget; ;Demands for Gt-ants, and the Finance Bill, in accordance with 
the decision just announced toO the House. T endorse all the arguments 
'which the Leader of the Opposiliion has so eloquently placed before thE' 
House. ; I find 'myse:f in a vcry peculiar position. We, Members on this 
side of ,the ~  have been eleded to this Legislature under the old 
Constitutionl evidently under an expectation that we shall he discharging 
',our duties to our constitueneies within the li111it8 permitted hy the old 
,Constitution and in accordance with traditions established under that old 
'Constitution. Now, it has been abundantly made clear that under the 
old,Constitution, since its vfjry inauguration in the year 1921, thf' 
Demands for Grants used to contain these important items, vis" Defence 
and External affairs on which cuts could be mOYed nnd a direct dip.cussion 
over the question could be raised and a verdict, of the House properly 
given. That has gone on a:l these years without anybody ever suspecting 
that there was anything wrong in it. This year a serious departure was 
'made and I am surprised to find that the Honourahle the Finance Mem-
ber in a speech which lasted for about an bour T believe, had not a worrl 
of ~  to say about a departure like the one that hos been made 
In the Demands for Grants which he has nlaced before this House seri-
~  for our consideration. It has been the gf'neral practice of Finanre 
Members-may I remind m;v Honourable friend. Sir .James Grigg-wben-
ever any little departure wus made in regard to the procedure of framinf[ 
the Budget or the Demands for Grfl'ltf; c;ome explanation used to be given 
by the Finance 'Memher in the Budget speech. But the ethics which my 
Honourable friend, Sir James ~  h::ls sbown in ~  to this matter 
are not the normal order of mora1it.y which goyern man ann man. He 
has his own peculiar ideas about this matter and he thought it more pru-
dent and more diplomatic t.o talte you by surprise or leave vou in the 
lurch rather than tell you the part., thediabolica1 part, he has played in 
framing the ~  My point is that if bf' had givE'n an explanation of 
this in his Budget sreecb we wouM havE' given a notice of [\ motion .for 
adjournment against this. becauRe we would have known that thing imme-
diately. When we were trying t9 find cut where we should !live the cut. 
then we learnt rather too late yel'lterdllY thltt this 'Particular it-em. s very 
im'Portant item, was not there at all. So. a discussion about the pro-
priety of the sten taken by the Governor General in Council on this point 
became impossible on account of the House being kept in the dark about 
this matter for a long time. ' 

'TLe is another thing whirh is of some imoortance. When I look at. 
these Demands for Gt-ants I find that it c.ontains about ,SO demA.nds. b1Jt 
vou Will findthst'there is no demand which is numbered 72 at 1111. Thev 
~  colinted it without there beio!!' 72 at all. There is 71 And there is 
78. Evidently. 'it seems to me that. those who first nerpared t,hese pro-
posals had a' number glven-72-to that demand. Some nortionof it 
must have 'been kent voted: but. 114ter. counsels seem to hav,. urevailetJ 
and tbe idea of havinJ! 72 8S voted Sf'em!'. to have vanished in the air. It 
means tbe interpt'etation which we are placing unon the Constitution and 
even upon the' trAnsitory nrovisjons which 1'e,.,.u18te our budget nl'Ol'Ol;a18 
this ~ was probablv the intel'l'retation followed bv those wbo werE' 
respo;I\Siple,Jor ,()riginalJy framing the Budget, but then lome difficulty 
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might have occurred which is unknown to us and it appears to me that 
at the eleventh hour the idea dashed "Oh, no morediscus8ions about 
Defence matters and no more shall we be harassed by. an adverse vote 
on defence and foreign affairs". It Beems that a generous impulse that 
existed at first was deliberately killed and then the idea of robbing you 
of a vote on a direct discussion by means of a cut relating to· the Defence 
Department has occurred later on. However, I do not want to ~  

into the question of interpretation. 1 am sure the House has appreClated 
the point of view which was placed before this House by the Leader of 
the Opposition on this point. 

There is a third thing which I want this House to consider,because, 
if we understand that, we shall have some idea of the future whit'-h fnoes 
I1S hereafter. Most of us know thaf, and most of von must have read also 
that there is a distinct instruction given that the d'efence shall be primarily 
t.he concern of the elected representatives who should, therefore, be 8SS0-
ciated in an increasing degree in the consideration of all matters relating 
to defence. This is the principle solemnly laid down in a very important 
document which is going to be the guide for the Governor General in 
Council who will administer this country hereafter. Now, what is the 
spirit in which that. instruction is going to be carried out? Whatever 
little right this House possessed in the matter of the discussion of 
Demands for Grants, particularly pertaining to defence and foreign affairs, 
thR.t right is taken away ~  Is that the IIpirit in which that imd,Tuc-
tion is going to be curried out hereafter? That is also another point which 
mnkes it. necessary for us to record our protest as strongly as we can 
against the step-the arbitrary and reactionary step-taken by the Gover-
nor Gf'neral in Council as regards this matter. It was suggested by some-
body in the lobby:"""l know that lohby conversation ought not to be im-
ported into the discussion of this House-I think t.he suggestion was madp. 
by somebody from above, to the effect that you can make a. cut in the 
demand for the Executive Council and t·he purnose will be served. My 
110int is this. W f: do not assemble ht"re for the sllke of carrying on a 
<lesultory discussion. We want definitely to appraise t,he House and the 
country abroad that elected Memhers have certain d.efinite ~ upon 
~  important Questions of ~  which should be discussed directlv. 
The opinion recorded by this ~  as regards the military policy a;"d 
the policy regardin£\, foreign affairs will be II Imide for the world to knov.' 
how far the Administration of this country is hein,:!' conducted in regard to 
those matters in conformity with the opinions of the accredited refll'eseni-
atives of the people. We wRnt to show the disparity in those two thin,:!'s 
and expose the reality and the hollowness of the whole affl'lir to the world 
nnd one of the ~ ~ bv which it was p')ssible for liS to do so was by 
raisin£\' An apnropriate discussion hv moving anTlomriate cuts in thE> De-
mands for Defence and Extel'nol Affni.,s <luring the ~  discussion. 
As that. valuahle ri!?ht is taken away. T thinl< ii, is necessary that all elect.ed 
nnd non-official Members must take concHt-ed action to express their 
indilmAtion and rcsentment at the stan tal,pll hv the Government. T do 
not think that the step ~  hv the HonourabJe tn,e Leader of· the 
OUTlosition is strong enough. T wonld hAve gone even further thAn ~ 

hut Illlvhow the Government sl,ould know t.hat all the ejected Members 
on this side of t,hp ~ are ~  tl,ei" nrof.est against what thev 
havA done and on behalf of my Party I "',nt to announce that we shaH 
decline to participate in the discussion. We shalt turn down every ~  
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that may be m()vcd on behalf of the Government wit.hout a sing:e .word 
. being uttered either for cr against it and when. the' Finance Bill comes 
up, all that we shall then do is to see thilt the Bill is voted down .. 

Sir B.' P. Xocty (Bombay MilloWDers' Association : Indian Commerct»: 
For years ~  worked under 8 system under which so fill' as the Budget 
at any rate IS concerned our dehntes have been reduced almost to 1\ farce. 
As if to emphasize this unreality, it hat: now been decided to take awav 
almost the only vestige of influence which the House can exercise in ~ 
vital matter and to remove from the purview of the House any item relat-
ing t() the Defence Budget. Sir, it seems to me to be a very unp;ensant 
reminder of the sort of responsihility which this House enjoys, and I for 
one am wholly una hie to understand why this departure should ever have 
heenmade. My Honourable friend, the LeRder of the Opposition, has 
jllSt pointed 'out ·that under the old Aet 8S ,well as under the new Act, the 
direction· given to the Governor General is identiC'al, and I cannot urider-. 
stand why under the cloak of the new Constitution a different interpreta-
tion shall be given to the provision. In order to anticipate any argument 
which may be urg-ed by my friend, the Law Member, I would at once 
point out that in the copy of t.he Government of India Act which Thave 
seen, 'and which is a clcan 'copy and not obtained from any second-hand 
book shop, there is not a single comma in the proviRion. so that the words 
"unless the Governor General otherwise directs" appey both to t,hp sub-
mission to the vote of the House as well as t() the discu'>!'ion of the. Budget. 
Sir, it is notea.sy to appreciate why the Defence ~  should hav! 
been songht to have been invested with the snnctitv which ordinarilY 
applies to divorce Court ~  I am still hOlling that. now that it 
has been realized how the House h&s vWwed the matter. the Governor 
General '1\<;11 be the fimt to vindicate thehonom and self-respect of this 
Rousp-. (Hear, hear.) 

"f'he B01lOIll'able Sir .James ~ (FiJlllncr Memher): Sir, it has, of 
course. been borne in upon me t.hat the Honse is protesting about some-
thing. but even now I am not quite clear exactly what it ill they are protest-
ing about. (HeBr, hear". ) If thev wrmt to protest against the fact 
that defence exnenditure in anv real sense is outside the vote of the ~  

then there is nothing'to he s"id. This it'<. and a':wavs hfls been, the C'flse. 
If they want' to make 1\ demonstration ~  the Const.itution, all ~  

let them make their dempnstrntion. but as that is for the time heilll? 
settled. there is nothinQ: for me to say ~ it.' If tbe protest is th'lt 
something hns ~  this year, that some (·h!JnQ'E' hns b'lTIl"ened ,this 
year by which th3 Opposition have lost something real whiC'h HI8V have 
had for the IllSt twenty years, then let me assure them that they are 
mistaken. I m'ed ~  rood the two relevant sections of. the two Act!; 
hemmsl'! the Leader of the Opposition has all'cndv done th:tt. hut pel'hslns 
I tnight ma.ke a few remarKs ?,.hrl\lt. them. As far R8 T cnn 'see, both the_ 
suh-sections aTe mandntory. The latter one introduces quite definite 
challQ'es of content. That is admitted. Ann. of course, the new section 
01' ~  has srot to hp rellttca to a' definite series of eonstitutioDN 
ch<Lng"s. The 'constitutional basis of the 1935 AC't is ~ different to 
that ot the 1919 Act. I need onlv mention one point. The old Act 11ro-
eeeded on the baBis of the ~  of powers: the new Act proceeds on 
the baais of surrender of powel's. But be that '8S it may, though ~  
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parts of the olrl Act have been re-enacted, subject to ,certain changes, in 
t,he Ninth ~  of the new Act, this :::icheaule has got to be read, not 
in the ('ontext, of the old Act out in the context of the new Act_ Clearly, 
then, it be\;illlle necessary Lo review in detail t.he distribution of grants 
LJetween ,voted and non-voted. As 1. understand the, ,posiLion, it iii tllat it. 
is mandatory to exclude from the voted category expenditure falling 
under any of the specified heads, unless the Opposition are going to argue 
that you can invent figments and classify, for example, expenditure in 
the Persian Gulf as agriculture, or 'something of ~ sor,t. 

Mr. K. Asaf Ali (Delli: General): ,Head sections 33 and. 34 of *e new 
Act, and you will change your opinion. 

The Honourable Sir James Grigg: Then on the question whether any 
pa.rticular item of expenditure falls within the, specified heads, thedeci-
sion of the Governor General is finaL Well, in, conne(.;tjon with the gene-
ral review, which was in ~  case ensentiui on the passing of the new 
Act, expenditure in the ,Defence Department amountin,g to four lakhs out 
of forty-five crores of defence expenditw·e as a whole came under consi-
deration. This had ~ not heen c:assified as defence expenditure 
and, therefore, became subject to the vote ()f this House. The Governor 
General takes the view thll,t, in the conditions of the new Constitution, 
this is defence expenditw·e.. and it seems to me very difficult to take 
any other view. having regard to the ordinary me<miogs ,of words. Now. 
it has been said that the opposite view has been taken under the different 
conditions of the old Act. But once the question has had to come under 
. review in detail, as it cerlainly ,had to do, and in an entirely new setting, 
I do not see how the Governor-General iIi Council-if you like. the Gov-
ernment of India-could have avoided taking a decision. and taking the 
decision vi'hich they have done. So much for legal and-, "oonstitutional 
technicalities. I do not attach very much importance to them; 

Now. let us eome and See ,,'hether tlle grievance of the Opposition is 
in fact ~ ,The Governor ~ has thrown . open the whole ~  of 
detenee, to 'disoussion. ex:.aotly as in previous years. There. is . nQ change 
there. There is no .less complete freedom or opportunity for a full and 
free disc)J.ssion. 

l;k. P. 5. Banerjea (Calcutta ~  ~  Urban): 
, ~  no vote. ' ' 

"The Honourable Sir lames Grigg: ...... but. say the Opposition and 
Professor' Banerjea al!'!o. "we cannot express our -view by our vote". but 
they can. t.o no less an extent than heretofore. In previous yeats the 
Opposition have vlsitt'd, their wrath about defence. expenditure 't'n BOrne 
clerks and peons in the Defence Department. ,and by l1ljectingthe' whole 
of the provision for that. namely, four lakhs, have forced the Governor 
General to ~ ~  thi\J eJement of. defence ~ ~  apo:Qgize 
for ~ to the House. C0vers one-t'eritlj'" of' one ~  cent. df the 
whole. I think it will he admitted that to vil:lit th!:' wrath of this House 
~ matt.ers ?f defence policy on a ff'W clerb wher.' their wrath is real'l,. 

~ ~ agamst. tlI?se who, ~  or'lIre in <;harge of demndeexpenifiture 
11'1 a hIghly arttficlalnroceedmg. (Int.prr'tJptlon.) So; if we can :.find a 

~  ,n<?t appreciably ~  artificial hy which the OppOsition can ex-
preM! its dIstaste ~  ofdefencPpoJip.y. they have no .grifi'vance. 
And there is certainly such an opportunity. It has'',·been,· .. ~ 
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casual:y by one or two Members, but there it is, the ~~  can muke a 
vote, a perfectly effective vote, by discussing the Executive ('ouncil. 
After all, it is the Execut,ive Council that it is intended to censure ill 
matters of defence policy-not the poor clerks in the Defence Department. 
(Interruptoin.) It is perfectly true that the pay of the Members of the 
Executive Council is not included in this vote, but their travelling allow-
;lnces are (Hear, hear): and as we are in any case discussing an extremelv 
artificial basis of expressing opinions by vote, it is pretty o:ear that, ~ 
express that view on the Executive Council impinges un the author1l of the 
policy far more directly than expressing the view on the salaries of a few 
clerks, whose pay-I apologize for mentioning once more-amounts to one-
tenth of one per cent. of the whole defence expenditure of this country, 
and that they are expressing their view on the authors of the policy in 
a more direct W'J,y than they would be if they followed out the old pln.n. 
But my Honourable Col:eague, the Law Member, reIilinds me that in 
the cuse of "repressive" po:icy, the ~  ('.JOullcil vote was the vehicle, 
the channel by which it was sought to convey the displeasure of the Houstl 
and so I do not think the House is entitled to complain that one method 
is more artificial than the other. To me it is quite clear that the whole 
grievance is either an unreal one or it is one which has existed ior twenty 
years and will continue to exist, viz., that defence expenditure, in any 
serious sense, is outside the purview of this House. I have no expectation, 
of course, that any explanations that I can give will affect the decision 
which the Parties opposite have come to. I hope, however, that in course 
of time the true ~ of affairs will be understood in the country us a 
whole and it wia be understood that this is an entirely manufactured and 
artificial grievance. 

Mr. President. (The Honourable Sir Abdur Rahim): The general dis-
cussion of the General·Budget will now go on. 

(No Honourable Member rose to speak.) 

The BCIIlOI1r&ble Sir liripendra Sirear (Leader of the House): Sir, if 
no one is going to speak, I may remind, the House of what fell from the 
Leader of the Opposition, Mr. Desai. I think he suggested that if there 
is going to be no discussion and if two days will not be taken up by the 
general discussion as previously ~  some work may be fixed for 
tomorrow. That, Sir, we are quite willing to do if that is the desire of 
the House. We could put on the work that has not yet been finished; 
namely, the Supplementary Grants in respect of Railways, the Workmen's 
Compensation Act and some other items which I do not remember now. 
If the House approves of that, it can be done. 

111'. Pre&ident (The Honomable Sil' Abdllr Rahim): I take it that it is 
not necessary to cancel the days that are allotted for the general discussion 
of the Budget. 
The Booolllable Sir lfripendra Sircar: It is not necessary to cancel 

them because two days are allotted for general discussion but two dayS 
have not been taken up and the work has been completed. 

Mr. Pr8mdent (The Honourable Sir Abdur Rahim): In that case, the 
Governor General in Council can propose for the remaining day other 
official business. 
The Assembly then adjourned till Eleven of the Clook, on Thursday, 

the 8rd.arch; .1938 .. 
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